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LEGISLATIVE. ASSEMBLY.
Weednesday, 28th July, 1943.

The Assembly met in the Assembly Chamber of the Council House at.
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rabim) in the

Chair. .

MEMBER SWORN :
Mr. Piare Lall Kureel, M.L.A. (Nominated Non-Official).

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

CURRENT YEAR ARRANGEMENTS FOR HAJ PILGRIMAGE.

54. *Mr. H. M, Abdullah: Will the Honourable Member for Indians Over-
seas please state if Government propose to make arrangements for pilgrimage
to the Hedjaz this year? If not, why not? .

The Honourable Dr. N. B. Khare: Attention of the Honourable Member is
invited to the Government communiqué, dated the 22nd July, 1943, on the
subject which has been published in the press. I place a copy on the_table,

GOVERNMENT OF INDIA.
DEPARTMENT OF INDIANS OVERSEAS.
New Delhi, the 22nd July, 1943.
PRESS COMMUNIQUE. -

The Government of India have seen statements in the press to the effect that it has
been decided to permit a Haj pilgrimage this year from India. These statements are
«ntirely without authority. hile it is the desire of Government that a Haj should be
arranged if at all possib?; the final decision must depend upon factors beyond Government
control. No decision has yet been taken. The Muslim public may rest assured that as
soon as a decision is reached it will be given wide publicity.

Kunwer Hajee Ismaiel Alikhan: The Government communiqué is not very
clear. Do the Government intend to send pilgrims this year? .

The Honourable Dr. N. B. Khare: Government have not taken any steps.

Sir Muhammad Yamin Khan: Will the Honourable Member be in a posi-
tion to say when a definite opinion will be expressed by the Government,
because the communiqué only says that the Government is trying to make
some arrangement ?

‘The Honourable Dr. N. B. Khare: Very shortly.

Khan Bahadur Shaikh Fazl-i-Haq Piracha: What are the difficulties anti-
cipated by the Government with regard to the performance of the Haj? If
there are certain secret things not to be divulged in the House, will the Gov-
ernment take the Haj Committee into confidence?

_ The Honourable Dr. N. B. Khare: Yes, we will.attempt to do so as far as
we can, ‘

Khan Bahadur S8haikh Fazl-i-Haq Piracha: Has any special officer been
appointed by the Government? If not, who is being consulted in these
matters? .

The Honourable Dr. N. B. Khare: Government has to consult various
Departments.

Mr. Lalchand Navalrai: Has any officer been appointed, because we under-
stood one was appointed ? _

The Honourable Dr. N. B. Khare: No, Sir. Not yet appomvea.

Khan Bahadur Shaikh Fazl-i-Haq Piracha: Do Government know that it
is the general desire among Muslims that they should be allowed to perform
‘the Haj and that there is a general resentment among the public in view of the
‘present impasse?

‘The Honourdble Dr. N. B. Khare: Government are aware of it.

(121)
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Maulvi Muhammad Abdul Ghani: What steps are Government going to-
.take in order to remove the present sthte of feeling?

The Honourable Dr. N. B. Khare: They will issue a comnmuniqué and
explain the position as far as they think fit. Tliey have not tuken uny decision
yet.

Khan Bahadur Shaikh Fazl-i-Haq Piracha: Is there any truth in the report
that as the Scindia Shipping Company is to take u share in the business of the
Haj traffic, the Turner Morrison object to muking any arrangements for the
Haj? Have the shipping companies any say in the natter?

The Honourable Dr, N. B. Khare: I want notice of that question. It does.
not arise.

CATTLE PURCHASED FOR SUPPLYING MEAT TO THE AMERICAN FORCES IN INDIA.

/55. *Mr. R. R. Gupta: Will the Secretary for Education, Health and Lands:
please state :— \ :

(a) the number of cows and bullocks required to be supplied to the American
Forces stationed throughout India, monthly; \

(b) whether the American Forces purchase food, meat ete., for themselves
directly or through military contractors; ,

(c) if there is any specific condition for the supplv of 'any particular kind
of cattle to them for slaughter; v

(d) if it is » fact that the American Forces insist- on getting only such cows.
and bullocks as are young and in their prime; ~

(e) if it is a fact that certain regular cattle fairs, where agriculturists gene-
rally buy their cattle, have been abandoned by their organisers, because they
were afraid that good cattle may be forcibly bought by the military contractors
for purposes of slaughter; and

(f) if it is true that agriculturists are finding it difficult to buy zood bullocks
owing to the forcing up of prices by the heavy buying of the Forces of the
United States of America at any price; and if this has not affected the ‘‘Grow
more Food’’ campaign, due to the lack of the required number of good bulls.in
the hands of the agriculturists of the Punjab, the United Provinces and Bihar?

Mr. J. D. Tyson: (a) The information asked for by the Honourable Member
cannot be’ published. . - o

(b) American troops in India are supplied with meat by the Koyal indian
Army Service Corps, who purchase through' military contractors.

(c) No. _ '

(d) The American Forces do not receive cows or bullocks, as such, but
meat. Purchases of meat made for them by the Royal Indian Army Service
Corps are made according to the instructions issued by the Government of
India, whereby working cattle and cattle in their primé are not accepted or
tendered for inspection. ’ ’ ,

(e) Government have made inquiries but have received no information of any
catfle fairs having been abandoned for the reason mentioned by the Honourable
Member. , .

(f) The agriculturists’ difficulties are not attributable to ithe cause suggested.
by the Honourable Member. The prices of all livestock have increased in
sympathy with the general trend of prices. Specific factors have been increag-
ed costs of feeding the brisk demand among the cultivators themselves who have:
.a reduced range of commodities on which to spend their unusually abundant
resources, transport difficulties and restrictions on movement and, in some
areas, a shortage of stock following on a series of rainless seasons. The Gov-
eroments of the Provinces mentioned by the Honourable Member consider that
there is no general dearth of bullocks in those provinces now as compared with
normal times and that the ‘Grow More Food’ campaign has not been affected
by any bullock shortage except in a few localities in the United Provinces.

_Mr. R. R. Gupta: Does the Secretary know that the prices of bullocks
have gone up from Rs. 200 per pair to Rs. 1,200: and it is beyond the means
of the agriculturist to buy them at this price? And if they cannot substitute-
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their cattle, then how can the ‘Grow More Food' campaign be brought to &
successful end?

Mr. J. D. Tyson: 1 do not deny that the cost of cattle has gone up. At the
same time that is to some extent met from the cultivators’ point of view from
the price he is getting for his produce. '

Mr. N. M. Joshi: May I ask whether the Government will make any
special effort to save the milech cattle, and whether milch cattle is included
~among the working cattle? _

Mr. J. D. Tyson: Milch cattle cannot be purchased by the Royal Indian
Army Service Corps for slaughter.

Sir Muhammad Yamin Khan: Is the rise in the price of the bullocks from
Rs. 200 to Rs. 1,200 due to the general rise in prices, or is it due to the short-
age of bullocks in the country? Because if there is a shortage in the country,
that will continue after the war, and if it is due to the generdl rise of prices,
it miay decline as soon as the war is over.

Mr. J. D. Tyson: Our information is that there is no such shortage of
bullocks. In those areas where there have been bad seasons, there is a short-
age. : .
Maulvi Muhammad Abdul Ghani: May I know whether the supply of beef
to the Military Departimment has been given to a Hindu Bengali at Calcutta?

Mr. President (The Honourable Sir Abdur Rabim): Will the Honourable
Member, please repeat his question. ;

Maulvi Muhammad Abddl Ghani: May I know from the Honourable
Member whether it is a fact that the supply of beef to the Military Depart-
ment has been given to a Hindu contractor in Caleutta?

Mr. J. D. Tyson: I do not think that arises.

Mr. Govind V. Deshmukh: Regarding part (f) of this question (because the .
first part is very general) have Government enquired from all the provinces re-
garding the difficulties of securing bullocks?

Mr. J. D. Tyson: No, Sir. We addressed the three provinces quoted in the
question of the Honourable Member.

Mr. Govind V. Deshmukh: Did the Government enquire that in the Borm--
bay Presidency there is a scareity of bullocks? ' ) )

Mr. J. D. Tyson: No, Sir. The question did not refer to the Bombay
Presidency.

Mr. Govind V. Deshmukh: The first part of this question is a general
question. The latter is specific. Has Government made full enquiries from

all the provinces? ]
Mr. 3. D. Tyson: We enquired of the three provinces referred fo in the

Iatter part.

Mr. Govind V. Deshmukh: Will the Government . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Mr. Neogy.

Mr. K. O. Neogy: Will the Honourable Member give the reasons for
refusing to supply statistics asked for in part (a)?

Mr. J. D. Tyson: Security reasons.

Mr. K. 0. Neogy: Well, does the Honourable Member realise that the
replies so far given will go to confirm the apprehensions in the minds of the
public, unless the statistics are furnished? Has the attention of"th.e Honour-
able Member been drawn to a specific report which has appeared in & very
respectable journal to the effect that in Gtaya alone the number slaughtered is
4,000 a dav?

Mr. J..D. Tyson: T have not seen the report.

Mr. K. 0. Neogy: Is the Honourable Member aware that as a part of the
publicity campaign carried on by the National War Front, the agriculturists
are being advised to dispose of ‘their surplus cattle? ) .

Mr. J. D. Tyson: I was not aware, but there is not much doubt that Indis
has a surplus of cattle. .

Mr. K. 0. Neogy: Will the Honourable Member give us statistics to show

as o whether the present policy of the Government is to conserve the--minimum
A2
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cattle necessary in the differen, areas, and is the Honourable Member going to
" satisfy this House that the policy referred to in this question will not in any
way affect the minimuin number of cattle that it is absolutely esgential for
carrying on agricultural operations?

Mr. J. D. Tyson: 1 think that Mr. Neogy himself has a question on this
point.

Mr. K. 0. Neogy: But you will refuse to answer that by refusing to supply
statistics.

Mr. R. R. Gupta: Have you fixed any control over price for purchase of
cattle by the army people? Secondly, I would like to know what you call work-
able cattle and what you call unworkable cattle— have you fixed any age limit?
Have you fixed uny weight for the cattle, have you fixed any other indication
by which it may be understood that these are workable cattle and these are not
workable cattle? My information goes to show that cows which were giving
milk, good cows, have been bought for slaughtering purposes . . . .

Mr. President (The Honourable: Sir Abdur Rahim): The Honourable
Member is making a speech.

Mr. J. D. Tyson: So far as prices go, this department is not responsible
for them. So far as age goes, an age of ten years has been fixed.

Mr. Lalchand Navalrai: May I know from the Honourable Member tM:s?
He is not definite as to by how much the price has increased. Does the
Honourable Member admit that it is from Rs. 200 to Rs.- 1,200? :

Mr. J. D. Tyson: 1 was mot asked by how much prices had increased and
T have not got the information here. '

Mr. Govind V. Deshmukh: Did Government receive any representation
from any organised associations regarding the number of cattle slaughtered and
scarcity of cattle or agricultural bullocks?

Mr. J. D. Tyson: Yes. We have received one or possibly two such repre-
sentations.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

. CORRESPONDENCE BETWEEN GOVERNMENT OF INDIA AND GOVERNMENT OF SOUTH
AFRICA ON THE PEGGING BILL.

56. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable Mem-
ber for Indians Overseas be pleased to place on the table the correspondence
that passed between the Government of India and the Government of South
Africs on the Pegging Bill which was recently passed in South Africa?

-(b) Did the Government of India invite the attention of the British Govern-
ment on the subject and request them to interfere on behalf of the Government
of India? If not, why wnot? '

(c) What retaliatory steps do Government propose to take against the
Government of South Africa?

‘The Honourable Dr. N. B. Khare: (a) The correspondence between the
Government of India and the Union Government on the Pegging legislation
recently passed in South Africa is confidential and cannot be published.

(b) His Majesty’s Government were made aware of the correspondence with
the Union Government and of Indian sentiment in the matter.

(¢) The question is under consideration.

Mr. Lalchand Navalrai: May 1 know from the Honourable Member if Mr.
Amery has said that the British Government will not interfere in tha¥ tatter?

The Honourable Dr. N, B, Khare: I am not aware of it.

. Mr. N, M. Joshi: 1In view of the fact that a discussion on this subject is to
take place day after to-morrow, will Government be pleased to circulate the
documents bearing on the subject to the Members of the Assembly?

The Honourable Dr. N. B, Khare: No. '

Mr. N. M, Joshi: May T ask whether the Government of India does mnot
want an intelligent discussion on this subject?

The ‘Honourable Dr. N. B. Khare: They want discussion.. That is why
they have given a special day for it. .



Mr. N. M. Joshi: If they wuut discussion, will they reconsider their
attitude and circulute the documents for information of Members of this House
before the debate takes place?

The Honourable Dr. N. B. Khare: 1 regret that I um unable to do so as
certain documents are confidential.

_ Mr. N. M. Joshi: They may not circulute documents which are confiden-.
tial, but they may circulate documents which are not confidential.

The Honourable Dr. N. B. Khate: All ure confidential.

Mr. N. M. Joshi: Then how can any discussion takeé place?

Mr. K. 0. Neogy: We can hear neither the answer nor the question.

Mr. N. M. Joshi: How can we discuss if all documents are confidential?

Mr. K. 0. Neogy: Do I tuke it that correspondence is still going on on this
subject. between the Government of India and the Union Government of South
Africa, or has it ceased?

The Honourable Dr. N. B. Khare: | regret I cannot answer that question.

Mr. Govind V. Deshmukh: The latter part of (b) is, ‘Did the (Government
of India request the British Government to interfere on behalf of the Govern-
ment of India?"’. Was any request made or not made?

The HEonourable Dr. N. B. Khare: The reply specifically was, ‘‘His
, Majesty’s Government were made awire of the Indian sentiment in the matter.’

Mr. Govind V. Deshmukh: Was this sentiment communicated to His
Majesty’s Government und was His Mujesty's Government requested ?

The Honourable Dr. N. B. Khare: It was communicated.

Sir Muhammad Yamin Khan: Will the Honourable Member give replies in
such a manner that the other side may hear? . ’

Mr. President (The Honourable Sir Abdur Rahim): I think the Honourable
Member ought to speak up.

Mr. K. 0. Neogy: Max T suggest that the Honourable Member may be,
permitted to occupy the Front Bench at least temporarily, so that we may hear
his'answers to questions?

(The Honourable Dr. N. B. Khare then took his seat on the Front Bench.)

Mr. Jamnadas M. Mehta: Will that make anv difference to the answer?

RaTIONED NEWSPRINT QUOTA OF THE WEEKLY AND DAILY NEWSPAPERS.

57. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable Mem-
ber for Industries and Civil Supplies be pleased to state the maximum and
minimum quantity of newsprint allowed to a single weekly and daily newspaper
under the rationing system?

(b) Is it a fact that to some of the newspapers even a full ream is not
allowed ?

(c) Has it been brought to the notice of the Honourable Member that a
newspaper cannot continue its publication under this quota?

The Honourable 8ir Muhammad Azizul Huque: (a) The highest monthly
ration of a single weekly newspaper is about 27 tons and of a single daily news-
paper sbout 26 tons. The lowest monthly ration allotted to a newspaper is
10 lbs.

(b) Yes. ,

(c) The smaller newspapers were generously treated under the graduated
scale of cut which was brought into force, with the agreement of newspapers’
interests, with effect from April 1943. Under this graduated scale, bigger news-
papers were allotted onlv 45 per cent. of their ‘‘basic consumption’ while the
simaller newspapers were allotted 100 per cent. of their *‘basic consumption”’.

Mr. Lalchand Navalrai: With reference to the answer to part (b) of the
question, why is the answer, Yes?

. The Honourable Sir Muhammad Azizul Huque: Recause. Sir. that is a
act. :

Mr. Lalchand Navalrai: T« it a fact that Government is not in possession
of sufficient newsprint as to gjve the number that is asked for, or do the Gov:
ernment purposely not give the number required?
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The Homourable S Muhammad Azizul Huque: 1 should have ‘ex
after so many years of war that evexybody could understand that positioglyaF:
Mr. Lalchand Navalrai: But the point is whether Government is in pos
‘ sion of the quantity or not? C ,

The Homnourable Sir Muhammad Azizul Huque: 1f Government were ' ¥
possession, Government would not have stored newsprint. with a view not to_-‘
give it to the newspapers. .

Mr. Lalchand Navalrai: In that case why is not a sufficient number given
to the newspapers?

The Honourable Sir lluhammad Azizul Huque: I am afraid, in spite. ot,
my loudest voice, the Honourable Member has not been able to catch my .
answer. ' ‘ "

Seth Yusuf Abdoola Haroon: With reference to the answer to (c), there are
definite instances where vernacular papers are given less quota, say, about 60
pfr cent., but the Honourable Member has just smd that 100 per cent quota is
o Iowed

' The Honourable Sir Muhammad Azizul Hugue: As"’. 1 have said, the
principle is fair arrangement for all in accordance with certain arrungements
which have been made with the newspapers concerned. 1t is difficult for me to
answer a general point like this, but if any specific question is asked or 1 an
written to about a specific newspaper, I promise to look into the whole matter.

Mr. Govind V. Deshmukh: Fair arrangement implies that quotus have been
fixed. If so, what is the quota for this particular newspaper?

The Honourable Sir Muhammad Azigul Huque: I do not know what news-
paper the Honourable Member was referring to. 1 have said, a graduated scale
of cut. For example, it stands to reason that a newspaper whose circulation is
only 100 or a newspaper which is only consuming about 20 reams should not
have its quota cut to the extent that a newspaper with a very large circulation
in the country can have. We have therefore to"go by certain fair standard,

* which is the graduated scale that has been introduced.

Mr. Govind V. Deshmukh: Is there any committee co-ordinating with the

Controller who makes this allotment ?

The Honourable Sir Muhammad Azigul Huque: Therc is no definite com-
mittee attached to the Controller as far as 1 ain aware. But when these
arrangements were made newspaper interests were consulted, and at every
stage we are trying to consult the newspaper interests concerned. )

SupPLY AND DISTRIBUTION OF STANDARD CLOTH.

*Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable Mem-
ber for Industries and Civil Supplies be pleased to state the actual quantity of
the Standard Cloth supplied to the different provinces?

(b) Has it been brought to the notice of the Honourable Member that the
quantity supplied to the different provinces so far does not satisfy the public
demand?

(c) Is the Honourable Member aware that the methods adopted to dlstrlbute
the Standard Cloth are very unsatisfactory ?

(d) Do Government propose to increase the quautcity of the Standard Cloth,
and to revise the methods of ite distribution?

The Honourable Sir Muhammad Azizul Huque: (a) 286 million yards.

(b) Yes, but the quantities being supplied are rapidly increasing,

(c¢) No.

(d) Government have placed orders for the supply of 1,150 million vards tor
delivery in equal monthly instalments to be completed by Jammrv 1944. With
the coming on the market of cloth hitherto hoarded, Government feel that °
substantial relief will be afforded to the people and there fore that no increase
in the quantity of Standard Cloth ordered for the current six monthly period
is necessary.

~ Dr. Sir Zia Uddin' Akmad: Has the Honourable Mernher fixed the time aud
place for the exhibition of this standard cloth?
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The Honourable Sir Muhammad Azizul Huque: We have mnot fixed- any place
for exhibition but if it is the desire of any Member, I will be prepared tn
make some arrangement to give a demonstration of it.

Dr. Sir Zia Uddin Ahmad: I was given to understand by the Secretary that
it Will be exhibited in one of the rooms of the Council Ghambar? .

The Honourable Sir Muhammad Azizul Huque: I was not aware of it but
I will certainly take note of it and try to do my best accordingly.

Mr. Hooseinbhoy A. Lalljee: Have Government got any information about
the quuntity of the hoarded stocks? .

.The Honourable Sir Muhammad Azizul Huque: It is very difficulé to make an
estimate till the end of this month but in view of the fact that the wholesale
dealers have repeatedly been not only making representation but carrying on
propaganda as much as possible that they will not be able to sell within the
timek fixed, the only conclusion is that there is certainly a fair amotnt of hoarded
stock. i

Mr. Hooseinbhoy A. Lalljee: May we take it that in anticipation of a fair
amount the mills have not been indented for?

The Honourable Sir Muhammad Azizul Huque: It is not a fact. We have
given sn order for the supply of 1,150 millions yards to be delivered in six
months, without taking note of the hoarded stock in the counfry. If the con-
tingency. mentioned by the Honourable Member uarises, Governmcnt propose
to take necessary action in the matter.

Mr. Jamnadas M. Mehta: What is the substantial relief by way of lower prices
‘to which the Honourable Member refers?

* The Honourable Sir Muhammad Azizul Huque: Prices of cloth have already
come down 80 to 40 per cent. Increased relief is likely to be given when the
standerd cloth is put on the market.

Mr. Jamnadas M. Mehta: 1s the Honourable Member quite correct in his
statement that the prices have come down or is it only his belief?

The Honourable Sir Muhammad Azizul Huque: It is. not my belief but I
amn a victim of both the high and the low prices.

Mr. Jamnadas M. Mehta: Are the Government aware that the cloth mer-
chunts and the mill owners are likely to form & cowmbination to make your
.orders infructuous?

The Honourable Sir Muhammad Azizul Huque: 1 do not anticipate that.
The mill interests have been in the fullest . co-operation with us but I can .
assure the Honourable Mewber that if any such contingency arises Govern-
ment will be prepared to deal with that situation in as effective a manner as
they can. .

Mr. N. M. Joshi: Muy 1 ask the Honourable Member that on account of
the fullest co-operation between the Government and the manufacturing interests
of cloth, the poor consumers’ interests are likely to suffer?

The Honourable Sir Mubammad Azizul Huque: 1 categorically deny that.
The whole uttitude of Government has been to benefit the largest consumer
interests in this country and u statistical study of the present position will con-
wiace any reasonable man that that conclusion is the only logical couclusion.,

Mr. N. M, Joghi: Is the Honourable Member aware that on the Cotton Tex-
dile Control Board, out of 25 members of that Board 15 members represent the
manufacturing interests aud the consumers are represented, I think, by only two
members ? '

The Honourable Sir Muhammad Azizul Huquei I am aware of it but 1
certauly do not accepl that simply because mill-owners’ representstives ave
theye, that will necessarily uffect the consumers’ interests. In fact, our whole
attitude has been to keep control over that body and look to the interest >f
‘the consumers in the broudest possible manner.

Sir Oowasjee Jehangir: Who represents labour on this committee ?

The Honourable Sir Muhammad Azizul Huque: I want notice of it.

8ir Oowasjee Jehangir: 1s it a fact that Mr. Joshi is on that committe?

The:Honourable Sir Muhammad Azizul Huque: That is my impression.
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Sir Oowaasjee Jehangir: Is not Mr. Joshi good enough for ten cther:
sentatives? e W
The Homourable Sir Muhammad Azizul Huque: | have not yet had a trisl'of
" strength with Mr. Joshi. . . . Cw
Dr. P. N. Banerjea: Is it a fact that the representation of the Legislature
«n this body has now been curtailed? . S
The Honourable Sir Muhammad Azizul Huque: 1 am not in a position {0
answer that question just now but if my friend will put down a question, I
shall answer that.

RETALIATORY STEPS AGAINST THE PEGGING BILL OF SOUTH AFRICA.

59. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honourable
Member for Indians Overseas be pleased to make a statement on the floor of
the Assembly regarding the Pegging Bill enacted by the Natal Government
against the rights of the Indian population of Natal?

(b) Will he be pleased to lay on the table the cortespondence that passed
between the Natal Government aud British Government in India?

(¢) What are the damsages to the properties of the Indian citizens of Natal
caused by enacting this law, and how many Indians are affected by this Bill?

(d) What steps has the Honourable Member under his contemplation to force
the hands of the Natul Government to withdraw this Pegging Bill, and when
will such steps be taken?

The Honourable Dy. N. B. Khare: (a) and (d). Government propose to
initiate discussion of this question by means of a motion this Session.

(b) I regret again the correspondence referred to cannot be olaced on the
table of the House as’it is confidential.

(c) The Act does not deprive any person of property already in his possession. -
1t is designed to prevent further acquisition of property. It is therefore not pos-
sible to say how many Indians ure affected in u naterial sense.

Mr. N. M. Joshi: Will Government circulate copies of the Pegging Act to
Members of the Assembly before the discussion takes place, so that the discus-
gion may be carried on in an intelligent manner?

The Honourable Dr. N. B. Khare: Yes, Sir.

Sir Muhammad Yamhin Khan: Does this Bill affect the inheritance of the
people who are already in possession of the property ? ’

The Honourable Dr. N. B. Khare: I want notice of that question.

INDIANS REMAINING IN ENEMY 0CCUPIED CoUNTRIES Iy FArR EAST AND BUmMA
EVACUEES,

60. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for Indians Oversess be pleased to state if any news about Indiang in
the enemy occupied countries in the Far East muy be obtained thrbi.lgh neutral
or Red- Cross Services?

(b) What is the number of the I[ndian civil population left in Burma,
Malsya, Singapur and Java who could not be evacuafed before the occupation
of these places by the enemy?

(¢) What is the totel number of evacuees from Burma (i) who have been
provided with occupation, and (ii) who have not been provided with any occupa- -
tion in India? How many of these employed are Anglo-Indians and how many
Indians ? '

(d) What amount has been earmarked by the Government of India for
financial aid to the Burma Evacuees, and what amount has been spent?

The Honourable Dr. N. B, Khare: (a) It is possible to obtain information
about individuals in respect of the following countries onlv narmely, Japan,
Jupanese occupied China, Indo-China and Siam through the agencv of the
Protecting Power viz., Switzerland and the International Red Cross Committee..
The responsibility for providing the information rests on the Japanese Gov-
ernment, the Protecting Power and the Red Cross services being only inter-
mediaries. So far 7,662 enquiries have been forwarded and information has.

“been obtained in 1,164 cases.
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(b) The total number of the Indian civil population left behiud. in Burme
and Malaya (including Singapore) is estimated to be approximately 5,00,000
and 7,45,000 respectively. Separate figures for Indians stranded iu Singapore
"and Juva are not available. . .

(c) It is regretted that accurate information is not available. The establish-
ment of machinery to obtain it is now in hand. -

(d) A sum of Rs. 1,43,00,000 approximately was spent during tl.e last finan-
cial year in connection with the arrangements made for the reception, dispersal
and maintenance of Indian evacuees; of this sum, nearly 70,00,000 was granted
as financial assistance to evacuees and dependents of Indians stranded in enemy
cecupied countries. A sum of one crore has been provided in *he budget for:
the current financial year to meet expenditure on the maintenance of Indian
evacuees and dependents of Indians stranded in enemny oceupied territories.

Mr, K. 0. Neogy: Would the Honourable Member correct his answer to purt
(¢c) of the question in the light of the unswer which I myself got to n some-
what similar question some time ago in this House, giving quite rdequate and
full information as regards the employment of evacuees under Government and:
may I request the Honourable Member, after he hus removed his misapprehen-
siox on the point, to bring that statement up to date?

The Honourable Dr. N. B. Khare: I am not aware of the answer that the
Honourable Member has got. It is not before me here. Unless un oceupational
census of these evacuees is taken it is not possible to give any accurate informa-
tion. That is why I gave the answer that the machinery for obtaining it is now
in hand.

Mr. K. 0. Neogy: I wonder if the Honourable Member is in a position to
state whether the Anglo-Indians referred to in part (c) of this question comprise:
Anglo-Burmans or Burtno-Anglinns, if T may use the term; what is the process
by which an Anglo-Burmun or a Burmo-Anglian gets converted into an Anglo-
Indian for the purpose of securing jobs under Government in India?

The Honourable Dr. N. B. Khare: | think this questidn does unt arise out
of this. You had better give me notice.

UNSATISFACTORY ARRANGEMENTS FOR ACCOMMODATION OF MEMBERS OF ASSEMBLY
AT SIMLA.

61. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
the Labour Member be pleased to state if it is not the duty of the Estate Officer,,
Central Public Works Department, to arrange for the accommodation of the
Members of the Assembly when they are wanted temporarily at BSimla for
attending Committee ieetings? '

~ (b) Is it not their duty to see that the Members are not put to any inconve-
nience on account of light or bad arrangements for accommodation?

(¢) Is the Honourable Member aware of the fact that the Cart Road quarters
which were set apart for the Assembly Members viz., 2. 8 and 11 during the
Hindu Law Committee Sittings were more inconveniently arranged in compari-
son with No. 20? TIs the Honourable Member prepared to enquire into the
matter of selecting these quarters for the Assembly Members by the Estate
Officer during Committee meetings in May and June? .

(d) Will the Honourable Member consider changes in the arrangements in
these quarters aftér proper enquiries? '

The Honourable Dr. B. R. Ambedkar: (a) The Estate Officer's duty is to
&llot such accommodation to the Members of the Central Tegislature as is speci-
fied by Government in consultation with the House Committee.

(b) All the quarters are planned so as to avoid, as far as possible, any incon-
venience to Members. '

(¢) The quarters on the Cart Road were built according to approved plans.
Quarters Nos. 2 and 8 are on the highest level and were reserved for the Mem-
bers in consultation with the House Committee of the Legislature, as they were
considered to be very convenientlv situated. The arrangement of the rooms in
Nos. 2 and 3 differs slightly from that of thie rooms in No. 20. Some Mem-
bers consider a particular arrangewent of the rooms in a house convenient
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lmspectxve of the level of the house, while others may prefer quarters’ atl:‘i eher.
level irrespective of the auanoement of the rooms. It cunnot therefore; be-88id:
that quarters Nos. 2 and 8 are more inconveniently arranged than No. 20,
11 was not occupied by any Member of the Legislature, as it was -exchangei
Nou. 20. In the ciremmstances éxplained, no specml enquiry is called for. '

(d) As already stated, the quarters for the Members of the Legislature were
reserved in consultation with the House Committee of the legislature. No
changes scem necessury unless the House Conimittee expresses a desire for them

Sir Muhammad Yamin Khan: May I ask if the Members whe ottended the
Sub-Committee meetings in Simla were asked to deposit a sum of Rs. 75 as
secarity before they could get electricity and wuter?

The Honourhble Dr. B. R, Ambedbar: 1 must have notice of that questxon.

Sir Muhammad Yamin Khan: Does the Honourable Member know that
Members have been asked to deposit money here in Delhi?

The Honourable Dr. B. R. Ambedkar: 1 have no idea. °

Mr. Lalchand Navalrai: May I usk if there is any officer appointed to
go round these quarters and look to the comforts of the Members?

The Honourable Dr. B. R. Ambedkar: 1 have no idea.

Mr. Lalchand Navalrai: Will the Honourable Member then appoint some
officer?

The Honourable Dr. B. R. Ambedkar: 1 will mnske inquiries in the matter.

Dr. P. N. Banerjea: How many meetings of the House Committea are held
during every Session?

The Honourable Dr. B. R. Ambedkar: It is for the House Committee to
decide how many times they should meet. . -

Dr. P. N. Banerjea: Have you any information on the subject?

The Honourable Dr. B. R. Ambedkar: I remcmber there was a meetipg of
the House Committee during the last Session.

r. Lalchand Navalrai: May 1 know if some of the Members of the House
Committee have died und huve they been repluced by some other Members?

The Honourable Dr. B. R. Ambedkar: 1 am very sorry to hear the news,
but T am sure the House will take such steps as are necessary to fiil the vacancy.

ProVISION OF A RiCKSHAW STAND AT THE CART ROAD QUARTERS, SIMLA.

62, *Mr. .Amarendra Nath Ohattopadhyaya: Will the Honourable Member
for Labour be pleased to state if (‘art Road quarters in Simla arc kept for
occupation by the Members of theCentral Legislature? 1f so, does he propose
to ask the Municipal Committee of Simla (i) to set up a Rickshaw 4dda near
about the quarters for the convenience of the Members; and (i) not to
.charge security deposit for temporary occupation of the quarters by the
Assembly Members for electric light?

The Honourable Dr. B. R. Ambedkar: As the Members occupy a very limit-
d number of quarters on the Cart Roud for short periods at a tine, Govern-

ment do not feel justified in approac hing the Simnla Municipal Committee for the
provision of & rickshaw stand in the locality. The supply of electric energv in
Sinla is the concern’ of the Simla Munic lplll Commiittee und Governmment regret
they are unable to interfere with the Municipal arrangements in thig respect

REMOVAL oF INTER PROVINCIAL BaAN oN FOODGRAINS IN THE NORTH AND EaST
REGION.

63. *Maulvi Muhammad Abdul Ghani: Will the Honourable the Food
Member please state:

(u) the reasons and necessity of removing the inter-provincial ban on food
grains from Bihar, Bengal, Orlssu Assam and Assum States;

(b) the reason for mnglmg out the urea newly cregted by him;

(e) whether Bihar is a deficit Province in matters of food grains and food
stuffs since its creation; and

(d) the reason for not lifting the ban on food grains from Provinces other
than the newly created North and East region?
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The Homourable 8ir Muhammad Azizul Huque: (a) and (b). Lhe Honour-
-abls Member’s attention is invited to the Press Communique dated the 18th
May, 1948, a copy of which is laid on the table. : ‘ .

(¢) Normally Bibar is deficit in respect of wheat and rice but the 1943 Bihar
crups have been exceptionally good aud Bihar was considered to have an export-
“able surplus during the current year.

(d) The policy appropriate to different areus in India is constantly under
review by the Food Department, and at the time, the action taken was appro-
priste only to the Eastern Region.

PRESS COMMUNIQU k.

i No RESTRICTION ON MOVEMENT OF FOODGRAINS. o o

As the rice situation in North East India shows little improvement despite a pufﬁcxency

of domestic supplies, the Central Government have decided to remove all restrictions on
the free trading of all foodgrains and their products in Assam, Bengal, Bihar, Orissa and
the Kastern States except in respect of two areas concerning the first and last named. From
May 18, therefore traders will be free to move and to .,sell stocks throughout thtgs larger
block of territory and no barriers to free trading will exist. The‘local qdmu{xstmtmns are
taking parallel action to force stocks into consumption under the Foodgrains Coutrol -Order.

I‘'ooD DEPARTMENT ;
New Delhi, May 17, 1943.

WMr. Muhammad Nauman: Is the Honourable Member aware that since the
ban was lifted from the market, the price of rice in Bihar shot up from Rs. 10-2-0
a 1waund to Rs. 20 a maund within one week?

_ The Honourable Sir Muhammad Azizul Huque: ] was in that on» week in
‘one district of Bihar and, while I admit that the price did rise, I do not admit
the accuracy of the figures of the Honourable Member .

Mr. Muhammad Nauman: Is the Honourable Member aware of the quantity
of rice that was taken away from Bihar, particularly during that period?

The Honourable Sir Muhammad Azizul Huque: No.

Mr. Muhammad Nauman: Will the Honourable Member make an inquiry
and find out how it has affected the provinee?

The Honourable Sir Muhammad Azizul Huque: We have been making
inquiries. '

Mr, Abdur Rasheed Choudhury: With reference to clause (a) of the ques-
tion, may I know whether the ban was removed with the approval of the Gov-
ernments concerned ?

The Honourable Sir Muhammad Azizul Huque: A decision had to be tuken
cn this question, but I wish to discuss this question in detail when the Food
Resolution is brought before the House. 1t is inipossible to discuss a. question
like this in reply to a supplementary question. All 1 can say is that whenever
there is an emergency like food it is not always possible to consult all concern-
ed. We had to take certain emergent steps as rescue measures. At the same
time, there was a Conference held before this Press Communique was issued and
as far as we can find out from the reports and the views of the Directors of
Civil Supplies of the different Provinces, that was the method which was
considered to be advisable in the circumstances.

Mr, K C. Neogy: Did the Honourable Member consult the Henourable the
Home Member as regards the constitutional aspect of the question which involv-
ed the supersession of the authority of the Provincial Governmentz? We dis-
<cussed this very point vesterday. ' '

. _The Honourable Sir Muhammad Asizul Huque: I do not think I admit that
1t is a supersession of the constitutional responsibility of the province, but all
our difficulties are due to the constitutional disabilities from which we suffer.

Dr. Sir Zia Uddin Ahmad: Did the Bihar Government agree to the arrange-
ment mentioned in this question ? ' .

i The Honourable Sir Muhammad Azizul Huque: As I have said, it is not the
Bihar Government. This decision was taken by the Department in view of fhe
emergent situation that had arisen at the time. A (onference was held on the
10th of May in Caleutta in which the Adviser to the Bihar Government, if I
Tistake not was present and in which the Directors of Civil Supplies of the



132" LEGISLATIVE ASSEMBLY, [381-5 JurE),

other two Governments were ulso present. There is no doubt that they: Wit
In favour of certain other course of action. But if the situation was such’ W
the Government of Indid considered that it could only be saved by -free
er by modified free trade, they were inclined in fuvour of the free trade. ity

Mr. Abdur Rasheed Ohoudhury: May 1 usk whether the ban was remo"ﬂ.
merely as an experimental measure?

The Honourable Sir Muhammad Asizul Huque: | do not think in the matr.er-
of civil supplies any Government cun carry on experiments.

Dr. Sir Zia Uddin Ahmad: Is the Honourable Member aware that as &
result of this arrangement some capitalists from Calcutta went tc Bihar to
purchase rice at any price and in any quantity they could get and suddenly the
price went up?

The Honourable Sir Muhammad Aszizul Huque: My difficulty is thau in order
tc 1eply either in the affirmative or in the negative I have to accept some of
the facts which my Honourable friend has stated. It is undoubtedly true that a.
number of people were there, bdt these people were those who had a very
Inrge number of industrial labourers to feed and people who had to keep their
municipalities and civil life in proper order. I do not deny that the price ‘did
rise, but for the time being there was no other escupe from the course which
we took. 1 can assure the House that in the opinion of the Government of
India if that aetion had not been taken, we would bave been in a complete
-paraiytic condition.

Sir Muhammad Yamin Khan: Could not this action be taken u little earlier ?

The Honourable S Muhammad .A.nzul Huque: We all may become wiser
after the event.

Mr. President (The Honourable Sir Abdur Rahim): The Honourubl: Member
ought to confine himself to answering the questions as concisely as possible as
there is going to be u debate on this subject.

The Honourable Sir Muhammad Azizul Huque: If the Honourable Members
will give me before the debate the points on which they want elucidatiou, 1 shall
try my best to meet every question that has been raised.

Pandit Nilakantha Das: Is it not a fact that this experiment has been revers-
ed because it was found detrimental to the interests of the provinec?

- The Honourable Sir Muhammad Azizul Huque: I do unot accept, first of all,
that it is an experiment nor do 1 accept that it hus been detrimental. I take a
large view of the matter in the interests of India as a whole and therefore the
deeision which we took was the best in the circumstances.

Mr. President (The Honourable Sir Abdur Ruhim): Next question.

RETALIATORY STEPS AGAINST THE PEGGING BILL OF SOUTH AFRICA.

64, *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Indians
Overseas be pleased to state whether he is aware that the recent discrimina-
tory legislation passed by the South African. Governinent has caused great
unrest amongst the Indian Nationalists there and a great concern over it in
India? If so, what steps does the Honourable Member propose to teke to
effectively afford relief to the Indians in South Africa?

Sb) 1s the Honourable Member aware that his predecessors in office have
publicly stated that so far as questions connected with overseas ure con-
cerned, there is no difference of opinion between the QGovernment of India
and the people, but Government are helpless in the matter? 1f so, what new
methods does the Honourable Member propose to take to overcomme the
existing obstacles in the way?

(e). 1s it a fact that Mr. Amery, the Secretary of State for India, has
stated in Parliament that His Majesty's Government have refused to inter-
fere in this matter? 1f so, what alternative remedy does the Honourable
Member propose to apply?

(d) 1s the Honourable Member prepared to apply the Reciprocity Act and
such economic and other sanctions as are open in this country to vindicate
the Nation's self-respect against the racial diseriminatory palicy now statu-
torily recognised in Natal? '
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“(e) Is it & fact that the Secretary of State has refused to take up India's
case with Field Marshal Smuts and he has no intention of permitting the
adoption of any economic sanctions by the Government of India? If so, does
the Honourable Member propose to explain his policy on this very vexed
question, and to put facts plainly before the House? .

The Honourable Dr. N. B. Khare: (a) and (d). The Honourable Member’s
attention is invited to the reply already given to parts (a) and (d) of Mr.
Amarendra Nath Chattopadhyaya’'s question No. 59 this morning.

(b) It is correct to say that there is generally unanimity of opinion between
the Government of India and the people on overseas questions. I am not aware
what statements by my predecessors in office the Honourable Member has in.
mind. As regards future action I would ask the Honourable Member to await
the discussion on this subject to be held this Session.

(c) and (e). I must refer the Honourable Member to the answer given by
Mr, Amery to a question in the House of Commons on 22nd April, 1943.

Mr, Lalchand Navalrai: May I know from the Honourable Member whether
he is quietly following the former policy of the Government, which is ‘‘to do
nothing”’, or is he following a new policy?

The Honourable Dr. N. B. Khare: Wait and see.

Mr. K. C. Neogy: With reference to ~part (c), tre Honourable Member
referred us to the answer given by Mr. Amery in the House of Commons. We
have to depend upon the version of such answers as appearing in the news-
papers. Would he be pleased to place on the table of the House an authorised
wersion of the answer? I dare say he has got an authorised version. Sometimes
it is not quite safe to depend upon newspaper versions of answers on such
important matters. Will the Honourable Member consider that?

The Honourable Dr. N. B. Khare: I will consider that.

REGULATION OF EXPORTS OF FOODGRAINS AND RESTRICTIONS ON FORWARD
CoNTRACTS. ~

85, *Mr, Lalchand Navalrai: (a) Does the Honourable Member for Com-
merce propose to make a full statement on the policy of the Government of
India regarding permission for imports into and exports fromn India?

(b) Which are the foreign countries to which exports of food grains and
other commodities can be made from India? Are any permits granted for
that purpose? If so, are they granted by the Central Government direct or
through the Provincial Governments, and what officers have been entrusted
with that work? )

(¢) Have any restrictions been placed on making forward contracts by the
people in India? If so, in what parts of India, and on what food grains or
othér saleable commodities ? ' .

(d) Has any such restriction been put on the forward contracts of i} seeds
and black pepper? If so, in which provinces, and since when, and for what
reasons ? ‘ =

(e) Are Government aware that owing to the sudden restrictions iraposed
the prices of these articles are seriously affected and rierchants suffer a
very heavy loss? ‘

(f) Do Government propose to reconsider their policy and to give sufficient
Previous notice to the public while imposing restrictions? If not, why not?

The Honourable Sir Muhammad Azizul Huque: (a) It is not possible to make
& full statement on export and import policy in answer to a question. Briefly,
Imports are regulated and confined to articles in essential demand to ensure the
best utilisation of available shipping and to conserve difficult currency while
-exports of important commodities are regulated according to economic warfare
'cf)n's.lderatlons and to the supply position of each article in relation to our own
<civilian and war requirements.

(.l)) '{'he broad position is that exports of certain goods are prohibited to all
«destinations, those of certain others are permitted to particular destinations,
principally countries normally dependent on India for supplies, and other
scontrolled goods are allowed to be exported to all allied and neutral countries
:subject to varying degrees of restrictions. All exports outside India are



134 LEGISLATIVE ASSEMBLY, [28rE Jury, 1948

eontrolled by the Central Government, licences being issued by the appropriate
Departments of Government or by Export Trade Controllers atythe po};tl;, P

(c) Yes. The Government of India have prohibited future trading in wheat,
gram, raw cotton, cloth and yarn, bullion and the following classes of oilseeds,
viz., groundnut, linseed, mustard seed and rapeseed or toriaseed.

. (d) On certain classes of oilseeds only but not on black pepper. The prohibi-

tion was imposed in order to eliminate speculative activity in the oilseeds
market which had forced up prices to unprecedentedly high levels. It extends
to the’whole of British India, and cume into effect after the close of business.
on 81st May, 1943. ¥

(e) Government are aware that prices have come down. .

(f) Wherever possible sufficient notice is given to the trade, but Government
must retain the right to act swiftly when this is necessary in the interests of
the economic gtability of the country. _

Mr. Lalchand Navalrai: With reference to part (a), may I know whether the
question of imports and exports also will be considered and the facts put before
the House during the discussion on food debate? .

The Honourable Sir Muhammad Aszizul Huque: If it relates to the question
of export and import of food, 1 shall be prepared to answer that.

Dr. Sir Zia Uddin Ahmad: Has the Honourable Member considered this fact
that the policy of asking the Agents to purchuse these food grains at any price
and in any quantity has really raised the price level and lowered the purchasing
power of the rupee? ) .

The Honourable Sir Muhammad Azizul Huque: A thesis can be written on
the causes of any event in war gonditions today. It is very difficult to answer
this question in the form of a short answer. Anvhow, 1 shall be prepared to
answer these questions during the food debate.

Dr. Bir Zia Uddin Ahmad: I challenge the Honourable Member's views on
this and the previous question. He never consulted the Legislature on this
important point. .

The Honourable Sir Muhammad Azizul Huque: I think it - was Edmund
Burke who said that challenges are serious things.

Seth Yusuf Abdoola Haroon: Is he banning the forward contract of black
pepper also?

The Honourable Sir Muhammad Azizul Huque: That is a request for action.
I do not know whether it arises at all.

Mr, President (The Honourable Sir Abdur Rahim): If the Honourable
Member is not prepared to answer, he need not answer,

The Honourable Sir Muhammad Azizul Huque: If I am certainly asked to
answer here and now, I will not be able to do so. If a question is put down,
I will. We had to take immediate measures where the situation was such
that without taking such steps, it would be impossible to keep the situation under
control.

Mr. K. 0. Neogy: With reference to the recent announcement that exports.
of rice will not be permitted hereafter, will the Honourable Member state the
countries to which rice has been sent of late from India? Ts he in a position
to give an approximate idea of the quantities of rice so sent? -

The Honourable Sir Muhammad Azizul Huque: That question does not arise.
1t is for you to decide, Sir. A point like this would be better pursued in the
food debate.

Mr, K. 0. Neogy: It is relevant to part (b).

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member is not prepared, he need not answer. .

WateRr StvpeLy 1N NEw DELHI AND DELHT.

" 68, *Mr. Lalchand Navalrai: (a) Will the Honourable the T.abour Member
be pleased to state the arrangements that have been made for the supply of
sufficient water for all purposes in New Delhi and Delhi itself to remove the
inconvenience caused by the scarcity of water in these very hot days?
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(b) Is it a fact that the Jumna river-bed 'was being straightened to get.
water to the pumps? If so, how far has that scheme progressed, and will.
the water brought thérefrom be sufficient for all purposes in both Delhi and
New Delhi?

(c) What arrangements are qpropossed to be made to cool the water which.
in these summer days gets too hot in the pipes?

The Honourable Dr. B. R. Ambedkar: (a) In order to improve the supply of
filtered water, five additional filters were installed this summer, and two large
pumping sets have been ordered from England and are expected in India in
October. The scarcity of unfiltered water was due to a sudden full in the
level of the Jumna. In order to raise the level of the water, a series of bunds
was put up across the channel. The situation has since improved and there is.
now no shortage. :

(b) Experiments for training the river so as to divert its dry weather channel
along the right bank, on which the pumping station is situated, are being
conducted at the Central Hydro-dynamic Research Station, Poona. A committee .
of experts recently appointed to investigate the matter have submitted their
report which is being examined.

(c¢) No arrangements for cooling the water are feasible.

Mr. Lalchand Navalrai: Why is it not feasible? Is it because it is too cold
here ?

The Honourable Dr. B. R. Ambedkar: The Honourable Member is entitled:
to draw his own conclusions.

Mr. Lalchand Navalrai: Is it unusually cold here?

The Honourable Dr. B. R. Ambedkar: 1 leave my Honourable friend to draw
his own conclusions. '

Pandit Lakshmi Kanta Maitra: Why don't you utilise the Defence of India
Act for this purpose!

STEPS FOR REMOVING THE GRIEVANCES OF INDIANS AFFECTED BY THE PrceING AoT-
OF SOUTH AFRICA.

67. *Mr. Govind V. Deshmukh: Will the Honourable Member for Indians.
Overscas please state:

(a) if he is aware of the public opinion in India expressad on the platform
and in the préss against what is known as the Pegging Act passed by the
Government of South Africa; .

(b) what steps have been taken to remove the grievances of the Indians
affected by this Act; and

(c) if he is aware that this Act prevents indirectly as well as directly the -
carrying on of any trade or business by Indians in European quarters in the
cities where this Act is made applicable?

The Honourable Dr. N. B. Khare: (a) Yes.

(b) The question what action should be taken by the Government of India is
engaging their attedtion. _ ,

. (c) It is not clear what the Honourable Member means by directly and
indirectly. If he means that an Indian willh not in future be able to carry on
trade in premises situated in predominantly European areas but not already
occupied by Indians the reply is in the affirmative, but the Act does not appty

in the case of premises in such areas lawtully occupied by Indians before the
22nd March, 1948. .

Mr. N. M. Joshi: May I know whether the Government of India consulted
the Standing Emigration Committee on this South African question?

The Honourable Dr. N. B. Khare: Not yet.

Mr. N. M. Joshi: Why?

The Honourable Dr. N. B. Khare: They will be consulted very shortly.

Mr. Govind V. Deshmukh: Will the Standing FEmigration Committee be

consulted before the discussion or after the discussion of this question in the -
House?

The Honourable Dr. N. B, Khare: Perhaps after the discussion.
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‘i Mr. M, Ghiasuddin: Is it a fact that Government only consulted those whom
ey considered important and kept out others whom they thought unimportant?

The Honourable Dr. N. B. Khare: Not at all, Sir.

Mr. K. 0. Neogy: Who selected these worthy gentlemen who I understand
came up to Delhi some time ago to tender advice to the Honourable Member in
charge on this subject? .

The Honourable Dr. N. B. Khare: I selected them.

Mr. K. 0. Neogy: Did it ever occur to him that perhaps the Legislature
would expect the Standing Emigration Committee to be given preference in
such matters?

The Honourable Dr. N, B, Khare: I have not decided that I will not invite
them.

.SoUuTH AFRICAN BaNKS, INSURANCE COMPANIES ETC., IN INDIA.

68 *Mr. Govind V. Deshmukh: Will the Honourable Member for Indians

Overseas please state:
(a) if there are any South African Banks in India; if so, where;
(b) if there aure any South African Insurance Companies in India,. if so,
. where ; what the extent of their business is; and /
(c) if there are any South African firms in India doing import and export
, business; if so, where; and what the extent of the trade import as well as
export,—between Socuth Africa and India is?
The Honourable Dr. N. B. Khare: (a) and gb). No.
(c) Government is not aware of any South African firm in India doing import
and export business. According to the Joint Stock Companies' returns, there
is only one South African Company in India which.is located in Calcutta and

is dealing in real estate business. .
The total British Indian trade with the Union of South Africa in the year

7942-43 was:

Rs,
Import . . . . . . 2,24,06,969
Export . . . . ’ 10,34,99,175
Re-Export . . . e 10,55,371"

«ENTRAL GOVERNMENT’S PoLicY re PURCHASE AND MOVEMENT OF FOODGRAINS.

69. *Mr. K. C. Neogy: (a) Has the attention of the Honourable the Food
Member been drawa to Major General Wood’s broadcast of the 16th April
last, in which he announced that the Government of India intended to buy
foodgrains to the value of something over 100 crores of rupees during the
next 12 months, tha® the amount of foodgrains to be surrendered by pro-
vinces and States which had more than they required as vell as sraounts to
be received by those in deficiency had been” determined, and that the Central
Government was going to buy foodgrains to move them from one place to
another, and also to %uild up a reserve stock to establish and maintain an
.equilibrium of supplies and prices all over the country?

b) What were the provinces in deficiency, and what were: the quantities
-as determined upto the time of the announcement, that each of these provinces
in deficiency was to get out of the 100 crores worth of grains or more to
be purchased ? '

(¢) What has been the total quantity of foodgrains purchased upto the
15th June, and how much of it (i) has gone to p}'ovinces other than Bengal,
(ii) has been taken into the reserve stock, (iii) has been sent to Jiengal prior
‘to the 16th April; between the 17th April and 17th May; and between the
lsthdM%y ang 15th June? ' )

(d) Has the attention of Government been drawn to the Press rc
the Central Government will be lending 5% crore rupees worth sufdggfn:h:;
Bengal? What quantity of foodstuffs does this amount represent in tons? Is
this quantity to be in excess of what was adjudged as Dengal’s share as
wcontemplated in the aforesaid announcement of the 16th April?

.
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. (¢) Was the Central Government’s responsibility for moving foodgrains

from one place to another, as announced on the 16th April, affected in any
way by the withdrawal of restrictions on inter-provinciai transfers of food-
ains announced on the 17th May last? ) o

(f) How has the caid withdrawal of restrictions -on the inter-provincial
movement of foodgrains operated in practice, and how far hag the situation
in Bengal improved as a result thereof?

The Honourable Sir Muhammad Azizul Huque: (a) Yes.

(b) The provinces which were considered to be in deficiency were Assam,
Bengal, Bombay, Madras, N. W. F. P, Orissa, Ajmer-Merwara and Delhi.
It is not in the public interest to give the amounts’ of their estimated deficits.

(c) A statement is placed upon the table. _ _ )

(d) The Government of India bave seen the Press report in question. It is
incorrect, since there was no question at any time of lending 5% crore rupees
worth of graing to Bengal.

(e) Yes, Sir, within the Eastern Region.

(f) The withdrawal of restrictions has resulted in a larger flow of supplies
into Bengal. '

Statement.

' ! Tons.
(1) Total quantity of foodgrains Fumhawd upto the 15th June, 1943 . 9,97,400
(¢t) Quantity deepatched out of the above to Provinces other than

Bengal up to 15th June, 1943 . S . . 6,49,400

(¢4i) Quantity taken into reserve stock . . - . . . Nul
(iv) Quantity sent to Bengal prior to the 16th of April . . . 83,800
Between 17th April, 1943, and 17th May, 1943 . . . . . 11,800

Between 18th May, 1943 to 15th June, ngl . . . . . 26,300
s The balance represents quantities purchased but awaiting despatch or quantities despatched
+eo States. ’

Mr, K. C. Neogy: May I know whether this promise made by Major-General
Wood is going to be implemented? _

The Honourable Sir Muhammad Azizul Huque: It has been the effort of the
Food Department ever since the basic plan was started, and from even before,
to try everything humanly possible to meet all commitments. But there are
so many limiting factors, which 1 will explain to the House on the Resolution,
that we have not been able to meet as much as we would ourselves wish to.

Mr., K. O. Neogy: Then was this bombastic statement of Major-General
‘Wood merely intended as propaganda?

The Honourable Sir Muhammad Arizul Huque: I do not agree that it was
bombastic. But it is a fact,——which might have given rise to this misappre-
hension,—that two loans, one of 1} crore rupees and another of 4 crores, i.c.,
nearly 5 crores in all were made to the Bengal Government to enable them
to purchase rice in Bengal. There was also a loan of 1} crores to finance the’
purchase of wheat and millets. In addition there was a ways and means
advance of 1} crores but this was not solely for food purposes, and I apprehend
that there was some misapprehension somewhere,

il Mr. Lalchand Navalrai: How far have the pledges been implemented up
ill now? . ‘

The Honourable Sir Muhammad Azizul Huque: I shall answer that question
-during the food debate.

Mr. Jamnadas M. Mehta: Are Government aware that the total quantity
of fooggmins produced in this country is not worth muech more than Rs. 100
crores ) .

The Homourable Sir Muhammad Aszizul Huque: I personally have not eal-
culated that, but I know my own province and there the total food production

- in rice is roughly about 8 to 10 million tons and & simple calculation will give
a figure near to my Honourable friend’s figure.

Mr. Jamnadas M. Mehta: But do the foodgrains at all total 100 crores in
normal times, not at the inflated rates?

_ The Honourable Sir Muhammad Azizul Huque: It is very difficult now to
i -enter into a statistical debate.
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Mr. E. L. C. Gwilt: Muy I usk the Honourable Member whether Major-
General Wood's statement to the effect that Government proposed to purchase
a 100 crores of rupees worth of grain was not an expression of un honest inten-
tion and whether or not when Government went into the market to buy tue
grain they found thai most men's hunds were against them and that the
stucks had gone underground and whether among them were individuals who
were men in authority, and if so, whether the Honourable Member is prepured
to state the names ot the individuals concerned?

The Honourable Sir Muhammad Azizul Huque: [t is very difficult for me off-
hand to. celculate the value of foodgrains which we proposed under the basic
plan not only to supply to Bengal bui to all provinces of India. But I will
bave these figures ecalculated on the estimated price of that time and will place
them before the House during the food debate. As regards the reason why
that basic plan failed there is no doubt from facts which are well known that
every form of obstruction was placed,—though not deliberately,—which made
the plan ineffective.  As to who did it and why, 1 would have been very glad
to stute, but at a time like this I do noi like to discuss this and possibly to
alienate the sympathies of people who may have obstructed us, because the
problem is far too serious for me to tackle.

~

Dr. 8Sir Zia Uddin Ahmad: Is it a faci that the production of rice in Bengal -

is practically equivalent to their consumption and that they nllowed the rice to
be exported outside at enormous profits to a few individuals?

The Hohourable Sir Muhammad Azizul Huque: The (entral Government’s
responsibility is not to sit in judgment over provincial acts. And even if there
is any act of omission or commission on the part of Government, namely, that
they exported food cornmodities before the present crisis came, the problem
today is whether the Government of Indis would penalise that Government or
help them now when they are in difficulty. I think that question is therefore
immaterial, ’ :

Sir Muhammad Yamin Khan: Why does the Honourable Member hesitute

to give the names of those who are obstructing and what co-operation does ke .

expeet from them?

The Honourable Sir Muhammad Azizul Huque: Supposing I have some pro-
vinces which are the only surplus prcvinces in the whole of India and from
which foodgrains are to be supplied tc the deficit areas. Any judgment on
conduet which may or may not be right may, humanly speaking, be misunder-
stood. Of course, to a general extent I propose to give every fact to the House
during the food debate. But I feel thai it is not in the interest of the cauntry
as 8 whole that the question of responsibility or judgment should be discussed
on this issue. We have to deal with established facts today. )

Mr. K. O. Neogy: I have no.desire to embarrass the Honourable Member in
the verv difficult task which lies ahead of him, but is the Honourable Member
aware of the statement made by responsible Mi.qisters in Bengal charging the
Government of India with failure to implement ifs promises?

The Honoursble Sir Muhammad Azizul Huque: I am not yet aware. But T
have, been hearing every Government in the world being charged _wlt.h all kinds
of faults. But if true and if the Bengal Government )mrould realige the extent
to which this (Government have tried to help that, province and other provinces
as well, they would not have said one thousandth part of what they may have
smd].h Sir Zia Uddin Ahmad: It is nol a question of helping Bengal, but in
helpin;; Bengal should we introduce misery in other provinces and raise the
price level for all the consumers in India? )

The Honourable Sir Muhammad Azizul Huque: That question ecannot be
discursed in reply to a question.

REPAIRS TO THE TAJ MAHAL, AGRA.

_ w0. *Mr. Nabi Baksh Tliahi Baksh Bhutto: (a) Will .the Secretary * for
' Ed:gatiof Health and T.ands be pleased to state why the dome of the ITaI

Mahal, Agra, is scaffolded?
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(b) If it is for repair purposes, when will the repairs be completed and
what will be the estimated cost of the: repairs?

(¢) Why were the repairs necessitated?

Mr, J. % Tyson: (a) The scaffolding has been erected to enable a detailed
examination of the dome to be made in order to-aseertasin what repairs' are
11e0esBary.

(b) and (c). The report of the Committee which examined the questwu of
the necessity for repaws hus been referred to an expanded committee of expe-
rienced engineers and architects as mentioned in my answer of 30th March, 1943,
to starred question No. 435. The report of the committee is. awaited.

Mr. Lalchand Navalrai: May I know whether actual work has commenced or
not?

Mr. J. D. Tyson: Repairs that are obviously called for are being done.

Mr. Lalchand Navalrai: May I know how much time will it take to do the
necessary repairs completely? 1

Mr. J. D. Tyson: We have fiot received the Committee's report as to what
has to be done.

Qazi Muhammad Ahmad Kazmi: Is the present scaffolding put up for a close’
examination of the dome or for its repairs?

Mr. J. D. Tyson: The scaffolding was erected for carrying out a close cxa-
mination and it was hoped that whatever repairs were necessary would be done
with the same scaﬁoldxng but now we propose to dismantle it after the examina-
tion is completed as it is likely to become unsafe.

(b) WRITTEN ANSWERS.
MusLiM AsSISTANT ESTATE OFFICERS IN CENTRAL PuBLic WORKS DEPARTMENT.

71. *Mr, Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable

Member for Labour be pleased to state the number of Assistant Estate Officers
in the Central Public Works Department?

" (b) How many of them are Musalmans?

(c) Is the ratio of Muslims maintained?

The Honourable Dr. B. R. Ambedkar: (a) Four; one post being vacant at
present. .

(b) None.

(¢) Not at present, but the ratio of Muslims will soon be adjusted as the
Federal Public Service Commission has been asked to recruit a Muslim for the
vacant post.

CONSTRUCTION OF NEW BUILDINGS AT GHAZIABAD.

72. *8ardar Sant Singh: (a) Will the Honourable Member for Labour be
pleased to state if his attention has been drawn to the leading article in Dawn
of the 29th June, 1943, under the caption ‘Thick Waste'? If so, what is the
reason for building these houses at Ghaziabad and not near about New Delhi?

(b) Is it a fact that, these houses will be temporary constructions -for the
period of war? 1If so, is he aware that accommodation for the Gazetted
personne! of the Government of India is inadequate in New Delhi? If sp, why
do not Government propose to construct houses which may be of use. .to the
Gazetted staff after the war?

(c) What use will Government make of the houses at Ghaziabad if these
are not required by the Defence Department after the war?

The Honourable Dr. B. R. Ambedkar: (a) Yes. But the facts stated in the
article are not entirely correct.

(b) and (c). The matter is under consideration, and no definite decision has
been reached. ‘

CoMPLAINTS AGAINST ToNGA DRIVERS AND TaxI DRIVERS OF DELHI.

73. *Sardar Sant Singh: (a) Is the Secretary for Education. Health and
Lands aware that there is no control over tongas and tonga drivers in Delhi?

(b) Is he aware of the fact—

(1) that tonga drivers decline to hire their tomms on rates fixed by the
Municipal Committee ;

(ii) that no tonga is available on the hourly basis; and that the policemen.
controlling the tonga traffic decline to help passengers when appealed to?



180 LEGISLATIVE ASSEMBLY. [281a JuLy, 1943

. (c) Are Government aware that the Delhi Administration has utterly failed
n thig respect? If so, what steps do Government propose to take to remedy
this inconvenience of the public?

~ (d) Is the Honourable Member aware that taxi drivers charge Rs. 30 &
day for a journey oi 30 miles in Delhi proper? 1f so, what are the scheduled
rates, and how do Government propose to enforce them ? -

Mr. J. D. Tyson: (a) The licensing of tongas in Delhi is in the hands of the
Delhi Municipal Committee, whose licences are by agreement accepted by the
other municipal authorities as valid for the areas of their jurisdiction also. "

(b) The rates have recently been under revision; a new set of rates has now
been notified which will come into force on the 6th August. Pending the in-
troduction of the new rates it is probable that tonga drivers have in some caces
pressed their customers for higher fares than were permissible under the old
schedule.

(ii) Traffic constables are not permitted to intervene in disputes between tonga
drivers and customers regarding the fares payable by‘the latter, but all com-
plaints of overcharging made to the municipal authoritiés are carefully investi-

. gated and appropriate action taken.

(¢) No. If the special problems created by war conditions in Delhi and the
present economic conditions are taken into account, the tonga arrangements are
by no means unsatisfactory. In so far as abuses have occurred they are. due
largely to the fact that the number of tongas is insufficient to meet the present
demand, increased as it is by motor spirit rationing. In March last year the
Delhi Municipal Committee authorised the issue of licences for an additional
610 tongas, but owing to the expense of manufacturing new vehicles it has not
vet been possible to complete this number. .

(d) Copies of the old schedule of rates and the new schedule are laid on the
table. Complaints of over charging in particular cases should be made to the
Secretary of the Delhi Municipal Committee. .

DELHI MUNICIPALITY.

ScREDULE OF RATES. o .

(i} For any journey wholly within (a) City and Civil Lines, south of Ridge, (b) Civil Lines,

south of Ridge and Kingsway, (c) New Delhi and Sunehri Bagh, (d) New Delhi and City, (e) City

and Nizam-Uddin or Humayun’ sTomb, (f) New Delhi and Nizam-Uddin or Humayun's Tomb,
(g) Sunehri Bagh and Nizam-Uddin or Humayun’s Tomb by time rates as below :—

.

Each subsequent Whole day of
Class. 1st hour. hour or part of hour. 9 hours.
I Rs. As. "Rs. As. Rs. As.
Tonga .. 010 o6 3
(4i) For any journey as below (return fares as shown if return is within 3 hours.) *

) o Distance. Single. Return.

Rs. As. Rs. As.
New Delhi to Civil Lines, south of Ridge or vice versa 1 0 2 0
New Delhi to Kingsway, or vice versa - . . i 1 8 30
New Delhi to New Cantorrment or vice versa . 1 8 2 8
Sunehri Bagh to City, or vice versa . . c 1 0 2 0
Sunehri Bagh to Civil Lines, south of Ridge or vice - 3 o

versa . . . L . B .

Sunehri Bagh to Kingsway, or vice versa . . 2 0 4 0
Sunehri Bagh to New Cantonment, or vice versa i g 22 g

City to Kingsway, or vice versa

(#4i) For any journey below. the rates including return, if return on the same day.
Distances. , .. Rs. As

City, Civil Lines or Kingsway to New Cantonment, Okbla or Kalkaji 5 0
City, Civil Lines or Kingsway to Qutab . e . 6 0
Civil Lines or Kingsway to Humayun’s Tomb, Nizam-Uddin or

Safdarjang . . . . . . . . . 4 0
Sunehri Bagh or New Delhi to Qutab . . . . . . 4 0
Sunehri Bagh or New Delhi to Okhla . 4 0

Nore.—(1) New Delhi is the area in Imperial ﬁelhi, north ;)f Government House and Central

vut?h) Sunehri Bagh is the area in Imperial Delhi, south of Government House and Central
ista.
v (3) Hirers are at liberty to make any private arrangements for less payments.
(4) Time shall begin to run from the moment of engagement and the. time at which a
licensed carriage is oalled from any public stand shall h-~ considered as the moment of engage-

ment. ‘



STARRAD QUESTIONS AND ANSWERS 141

DELHI MUNICIPALITY.
~ SCHEDULE OF RATES.,

(3) For any journey wholly within (a) City and Civil Lines, south of Ridge, (b) Civil Lines
south of _Ric%e and Kingsway, (c) New Delhi and Bunehri Bagh (d), New Delhi and City, (e) oity
and Nizam-Uddin or Humayun’s Tomb, (f) New Delhi and Nizam-Uddin or Humayun's Tomb,
(9) Sunehri Bagh and Nizam-Uddin or Humayun's Tomb by time rates as below :—

Each subsequent hour

Class. 1st hour. or part of hour. Whole day of 9 hours.
v Rs. As. Rs. As. . .
Tonga, Tumtum . 0 4 0 3 By arrangements.
(i) For any journey as below (return fares as shown if return is within 3 hours.)
Distance. Single. Return.
Rs. As.
New Delhi to Civil Lines south of Ridge or vice_versa 0 8
New Delhi to Kingsway or vice versa . . . . 010
New Delhi to New Cantonment or vice versa . . 0 8
Sunehri Bagh to City or vice versa . . . . 0 8 -
Sunehri Bagh to Civil Lines south of Ridge or vice versa 012
Sunehri Bagh to Kingsway or vice versa . . . 012
Sunehri Bagh to New Cantonment or vice versa . 0 8
City to Kingsway vice versa . . . . 0 8
By arrangements. o
(#4i) For any journey below, the rates including return, if return on the same day.
Distances. R .

City, Civil Lines or Kingsway to New-Cantonment, Okhla or Kalkaji
City, Civil Lines or Kingsway to Qutab . . . . .
Civil Lines or Kingsway to Humayun’s Tomb, Nizam-Uddin or 8af-

ang . . . . .
SunehriJBagb or New Delhi to Qutab .
Sunehri Bagh or New Delhi to Okhla . . . . . . L
NoreE.—(1) New Delhi is the area in Imperial Delhi, north of Government House and
Central Vista. '
(2) Sunehri Bagh is the area in Imperial Delhi, south of Government House and Central
Vista.
(3) Hirers are at liberty to make any private arrangements for Jess payments. o
(4) Time shall begin to run from tge moment of engagement and the time at which a Licensed
ocarriage is called from any public stand shATl Be dohsidfered as the moment of engagement.

8.
2
2
1
1
1

Q0 ® QOE

DELHI MUNICIPALITY.

ScrEDULES OF REVISED ToONGA RATES FOR DURATION OF THE WAR OR UNTIL FURTHER NOTICE.

Schedule 1.
For any journey who)ly within Delhi, Civil Lines and New Delhi, the rates by time shall be
ay follows :— :
Each Whole day
No. Class. 1st half hour  Ist hour. subsequent of nine
! hour. hours.
Rs. A. . * Rs. A. P Rs. A. P. Rs. A. P.
1 II—Tonges . . . . 0 9 0 015 0 0 9 0 6 0 0
IV—Tongas . . 0 ¢ 0 010 o0 0 6 0 3 8 0

Note.—In the event of a boziga be}ng taken from one of these areas to the other or |being
engaged from the stand at the main entrance of Delhi main railway station, the minimum hire
due shall be for one hour or according to Schedule II or III as the case may be.

Schedule 11.—For any journey asbelow (return fares as shown if return is within three hours.)

Distances. Single. . Return.

Rs. a.
30
3 8
6 0
4 0

. From Secretariat to Delhi City . .
. From Secretariat to Civil Lines, south of Ridge
From Secretariat to Kingsway . . .
. From Secretariat to Delhi Cantt. . . .
From Connaught Place to south end or other places
south of Central Vista . . . . .
From Connaught Place to Ajmere Gate
. From Delhi City to Kingsway . . .
. From Delhi Railway Station to Pusa College .
. From Delhi Railway Station to Néw Delh North
of Central Vista or vice versa . . . - 1
. From Delhi to New Delhi south of Central Vista
upto Lodi _Rosg:l and vice versa . . . . 112
. From Delhi Railway Station to south of Lodi Road
upto N.D.M.C. boundary or vice versa .

cooo N

-
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-
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4 Sc.hedule III.—For any journey as below the rates incliding return if return on the same
a8y

.NOTE.—IV Class fare will be 3/4 of the above revised rates.

Distances. Rates.

, Rs. A. ,P.
1. Delhi to Delhi Cattonment ‘- . 6 0
2. Delhi to Okhla and Kalkaji . . . . . . . 6 00
3. Delhi to Humayun Tomb and Nizamuddin and Safdarjang 4 0 0
4. Delhi to Qutab . P . . . . . 6 0 0
5. New Delhi to Qutab .~ . . 5 0 O
6. New Delhi to Okhla . . . 5 0 0
7. Delhi to Shahdara . . - 3 0 0
8. New Delhi to Shahdara . 4 0 O

Nore.—IV-Class Tonga Fares will be 3/4 of the above revise.| rates.
(Notes applicable to revised Schedule II and III). .

1. Distances from Delhi shall be taken from the junction of Chandni Chowk and El3in Road
oppositethe Red Fort. The time taken to reach this point shall be paid for at the rates mentioned
.above for hiring by time. Similarly rates fixed from New Delhi shall be taken from the Central
Vista and the time taken in reaching there shall be paid for at the rates fixed for hiring by timé.
‘Nothing shall be added on thisaccount to the fare for the tongas hired from any place in hetween.
The term * in between "’ shall mean any place at a'lesser distance from the destination than the
places specified.

! (Notes applicable to all revised schedules.)

1. Hirer is at liberty to make any private arrangements for a lesser amount.

2. Time shall begin to run from the moment of engagement and the time at which a licensed
ccarriage is called from any public stand shéll be considered as the moment of engagement.

By order. .
NASRULLAH KHAN, P.CS.,
) | ————— Secretary, Municipal Committee, Delhi.
STATEMENT BY THE SECRETARY OF STATE FOR INDIA r¢ FOOD ADMINISTRATION IN
INDIA.

74. *Sardar Sant Singh: (a) Has the attention of the Honourable the Food
Member been-invited to the statement made by the Secretary of State for
India on July 1st regarding the Food Administration in India?

(b) Is this statement correct? 1f so, what officers are responsible for it
and what action has the Government of Indin taken against those who were
responsible for the plans being less successful? ,

The Honourable Sir Muhammad Azizul Huque: (a) I have seen a Presy
summary of the statement which the Secretary of State is reported to have
made about the difficulties of the food situation in India which have been
mentioned by myself and my predecessor in office from time to time. I have
mnot, however, seen any statement by the Secretary of State which purported
to be a condemnation of the Food Administration in India.

(b) In view of what I bave said the question does not arise.

GUILDHALL SPEECH OF MR. CHURCHILL AND REFERENCE TO INDIA.

75. *Sardar Sant 8ingh: Has the attention of the Leader of the House
been drawn to the Guildhall speech of Mr. Churchill referring to ‘‘the vast
sub-continent of India which we trust will presently find full satisfaction within
the British Commonwealth of Nations’’? If so, were the Government of India
consulted before or after the speech?

The Honourable Sir Sultan Ahmed: I have seen Press reports of the speech
referred to. The reply to the second part of the question is in the negative.’

ScrEME FOR COLLEOTION AND PUBLICATION OF MUSLIM EPIGRAPHIOAL RECORDS.

76. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Educafion,
Health and Lands please state whether the article entitled ‘Muslim Epigraphy’
published in the Delhi edition of the Dawn. dated the 16th June,K 1948, and the
‘book entitled ‘Revealing India’s Past’ published in 1939, have been brought to
hig notice? )

(b) Is it or is it not a fact that Epigraphia Indica was started for collecting
and publishing cpigraphical records, and that Muslim inscriptions formed a
component part of the scheme? .

(¢) Is it or is it' not a fact that seven volumes of this publication were
published for the period 1888 to 18987

(d) Is it or is it not a fact that out of these seven volumes only one volume

.contained only a few Muslim Fpigraphs and the rest were devoted to the Hindu
antiquities?
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(e) Is it or is it not a fact that the remedy for this.defect was adopted, by
creating the post of a part-time Epigraphist for Muslim inscriptions for publish-
ing a record in a separate journal, to be called Epigraphia Indo-Moslemica? |

(f) Is it or is it not a fact that ‘the second volume of the latter publication
deult with the period 1909-10 and was published by Dr. Horowitz, a Professor
of the M. A. O. College, Aligarth? . i N

(g) ls it or is it not a fact that Dr. Horowitz conceived the idea of collecting
and publishing the Muslim Epigraphs in accordance with the dynasties and
rulers? .

(h) Is it or is it not ‘a fact that this scheme was pursued only in two volumes,
in 1911-12 and 1913-14 and discontinued thereafter? If so, why?

" Mr, J. D. Tyson: (a) and (b). Yes. .

(¢) No. Seven volumes were published for the period 1888 to 1905.

(d) and (e). Yes. The Muslim Epigraphs were published separately as part
IX of the Epigraphia Indica in Volume IIT and eventually developed into ihe
Epigraphia Indo-Moslemica.

(f) and (g). Yes.

(h) Yes. The scheme of publication of inscriptions according to dynasties
was completed up to the Slave dynasty but was discontinued owing to want or
sufficient material in hand. ' ' ,

ScreME ror Connecrion AND PuBrication’ o MusiiM EriGRAPHICAL RECORDS.

T7. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Education,
Health and Lands please state if it is or it is not a fact that since the incep-
tion in 1907 of the scheme for the collection of Muslim Epigraphs only 14 issues
denling with 495 inscriptions have been issued up to the present?

{b) Is it or is it not a fact that out of these inscriptions the majority, i.e..
about 284 deal with the Hyderubag State, and the other Provinces sre poorly
represented?

(¢) Is it or is it not a fact that since 1913-14 the post of the Muslin Epigra-
phist has becn occupied by an official of the Hyderabad State who is given an
allowance of Rs. 150 per mensem for this work? 1f not, what is the posxtlfm?

(d) 1s it or is ‘it not a fact that the said official has no staff or establish-
went to help him in the work? 1f not, what is the strength of his staff, and
what are the'r expenses? ' ’

(e) Is it or is it not a fact that while the Epigraphia Indica reserved far
the Hindu Epigraphs publishes 4 issues in a year, the Epigraphia Indo-
Moslemica publishes one issue almost of the sume size once in two years with
an average of 35 inscriptions? If not, whut are the facts?: ’

Mr. J. D. Tyson: (a) and (b). Yés. '

(c) Yes, since 19135.

(d) The official has had with him a mechanic and a peon on Rs. 25 and
Rs. 14 p.m., respectively.

(e) Fight parts of ihe Epigraphia Indica and one part of the Epigraphia
Indo-Moslemica are published biennially,

ADVISABILITY OF IMPROVING THE CONDITION OF MusLIM EPIGRAPHY,

78. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Education,
Health and Lands please state if it is or it is not a fact that a sum - of
Rs. 6,000 is spent by Government on the Hindu Epigraphy while the amount

spent on Muslim Epigraphy is not more than Rs. 1,800? If not, what are the
eorracs figures? ‘

_ (b) Is it or is it mot a fact that inscriptions on copper plates are receiving
the attention of Epigraphia Indica, but no attention has yet been paid to the
Farmans written on paper and which from the perishable nature of the record
require greater and more immediate attentiom? )

Mr. J. D. Tyson: (2) In the year 1942-43 the expenditure in connection
with Hindu Epigraphy ‘including the office of the Government Epigraphist for
India, and the Superintendent of South Indian Epigraphy was Rs. 56,768. The
expenditure on Muslim Epigraphy, including publication charges, was Rs. 3,624.
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(b) The articles published in the Epigraphia Indica include thosc on copper

plate inscriptions as well s stone and rock inscriptions, while lithic records

in Persian und Arabic ure published in the Epigraphia-Indo-Moslemicu. Farmans.

are as a rule dealt with by the Imperial Rebord Department and other Record
Offices. '
L

ADVISABILITY OF IMPROVING THE CONDITION OF MUSLIM EPIGRAPHY.

+79. *Qa¥i Muhammad Ahmad Kazmi: (a) Will the Secretary for Education,.
Health and Lands please state if it is or it is not a fact that the deplorable cendi-
tion of Muslim Epigraphy was fully noticed in the book entitled ‘Revealing India’s.
Past’ containing contributions from the present and pust experts.of the Archeeo-
logicyl Department? ) -

(b) Is it or it it not a fact that a scheme for bringing the Musiim Hpigraphy
to its proper standurd was drawn up by the then Deputy Director General of
Archaology, Khan Bahadur Moulvi Zafar Hasan, in 1981—34? If so, does the
Honourable Member propose to lay that scheme on the table of the House?

(¢) Wha! steps, if any, have been taken by Government for improving the
condition of the Muslim Epigraphy in view of the scheme aforesaid and the
observations in ‘‘Revealing India’s Past'’? .

(d) Do Goverument propose to consider the advisability of immproving the
Muslin Epigraphy as suggested in the article by appointing two Gazetted Offi--
cers (Superintendent and Assistant Superintendent) and entrusting to them the
epigraphical survey of all the Provinces in India; and publishing the results of
their research in the Epigraphica Indo-Moslemica which should be brought out
at least twice a »ear? If not, what is their scheme in this respect?

Mr. J. D. Tyson: (a) It was suggested in the book referred to that more
attention should be given to Muslim Epigraphy.

(b) and (c). The scheme was considered by the then Director General of
Archeology but wus dropped owing to financial stringency. The reply to the
latter half of part (b) is in the negative.

(d) Government do not propose to make any change in existing arrange-
ments at present, Dui propose to examine the question when the financial situ-
ation improves. o

PETITIONS OF PENSIONERS OF THE SURVEY OF INDIA, -‘DEEBA DuN ror DEARNESS:
ALLOWANCE OR RE-EMPLOYMENT.

80. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Education,
Health and Lands please state if it is or it is not a fact that the pensioners
of the Survey of India, Dehra Dun, have applied to the Surveyor General of
India, for & dearness allowance or in the altermative for being re-employed in:
their posts for the duration of the war?

(b) Do Government propose to consider the advisability of accepting either
of the two suggestions mentioned sbove? If not, why not?

Mr. J. D, Tyson: (a) Yes. .

(b) The re-employment of retired officials otherwise than on public grounds.
is not permissible. The question of granting relief to small pensioners is under
consideration.

PURCHASE OF CATTLE FOR SUPPLYING MEAT T0 THE ARMED FOROES.

. 81, *Mr. K. 0. Neogy: (a) Will the Secretary for Education, Health and
Lands be pleased to state the number of catfle slaughtered in India to supply
meut to the arne stationed in India, in the vears 1940-41, 1941-42 and 1942-43,
separately ? )

() What is the number of cattle sglaughtered in India for meat to be
dehydrated and exported for the use of the armed forces outside India, in the
vears 1940-41, 1941-42 and 1942-43, separately? . .

(¢) What steps have Government taken to see that working cattle and the
cattle in prime of life are not purchased on behalf of the military authorfties,
"as \\l'el:. as gold by the people, in order to stop the destruction of the working
cattle’
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(d) Whut steps have Government taken to see that cattle are not withdrawn
froin the rural areas oh account of the attractive prices offered for the purchase
of cattle to meet the meat requirements of the fighting forces? )

Mr. J. D. Tyson: (a) The required information is not readily available.

(b) No cattle are slaughtered in India for dehydration either for export or
for consumption in India. '

(¢) The Government of India have issued instructions to all Armies and.
Central Commands, and a clause has beensinserted in all military contracts for
the supply of beef, that working cattle used for ploughing and transportation
will not be accepted and should not be tendered for inspection.

-(d) The instructions already issued by the Government of India in respect
of working cattle used for ploughing and transportation also act as a safeguard
against the sale of useful cattle at attractive prices to military contractors, as:
such cuttle, even if tendered for inspection, would not be accepted by the latter.
Government are, however, examining the necessity for a stricter enforcement of
the instructions issued in this behalf.

SEcuriTY DEPOSIT FOR DUE PAYMENT OF ELECTRIC AND WATER CHARGES FOR.
GOVERNMENT BUNGALOWS DEMANDED BY NEw DELHI MUNI1crpAL COMMITTEE..

82. *Dr, Sir Zia Uddin Ahmad: (a) Will the Secretary for Education, Health
and Lands kindly say whether he is aware of the fact thuy the New Delhi
Municipal Committee have recently started the practice of demanding security-
deposits for the due payment of electric and water charges for all Government.
bungalows occupied by Government officers?

(b) Is this a new or old rule? If this rule was in existence before, why were:
such deposits not asked for?

(c) Has this rule been brought into force because some ofticers delayed pay--
ments of their bills owing to transfers on active -service? If so, why have the:
Munic¢ipal Committee enforced this practice in the case of civilian officers who
are permanently attached to the Government of India offices and who are not
likely to be transferred anywhere? .

(d) Is it not a fact that in the case of non-payment of dues the Commi‘ted
can realise the amount through the department concerned?

(e) Is it a fact that some Eleetric Companies in the United Provinces pay-
interest on such deposits?

(f) Will the New Delhi Municipal Committee, if they consider such deposits.-

essential, pay a reasonable interest on the deposits? If not, why not?
. Mr. J. D. Tyson: (s) and (b). The system of requiring a deposit has been
in force in New Delln for many years past, but until recently was not enforced
against Government officials. It was recently’ decided b¥ the Municipal Com-
mittee to enforce it against the latter, partly to secure uniformity of treatment.
and partly because a number of eases had occurred in which officials had left
Delhi without settling their bills. :

(c) It does not appear to be the case that all the officials in default have:
gone on active service and in any case it would not be practicable to discrimi--
nate in the way suggested between one set of officials and another.

(d) No. The debts being private, the departments have refused to accept
responsibility for-collecting them for the municipality.

. (e) Information regarding the practicc in the United Provinces is not uvail-
able. , s

(f) The deposils, when paid in cash, are kept in a current account since
they are refundable ut anv time and no interest accrues to the Municipal Com-
mittee. For this reason, interest is not paid to the depositor by the Municipal
Committee.

f

CANTEENS FOR DECE PILGRIMS.

83. *Khan Bahadur Shalkh Fazl4i-Haq Piracha: (a) Will the Honourable
Member for Indians Overseas please state whether the canteen (referred to in
rule 81 of the Indian Pilgrim Ships Rules) for deck pilgrims is maintained on
the upper or lower deck of pilgrim ships? o

(b) If it is maintained on the upper deck, how much space is occupied by it?
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(¢) 1s that space ‘included in the airing space rescrved for pilgrims? If so, -
whit action do Government propose to take in the matter?
. The Honourable Dr, N. B. Khare: (a), (b) and (c). The circumstances differ
on different ships. 1 Jay on the {able a statement which gives the required
information. 1 would refer the Honourable \lember to sub-sections (2) und (3)
of section 108 of the Indisn Merchant Shipping Act, 1928, for information how
the airing space is to be determined.

-Satement showing the location of the canteen on pilgrim ships of the Mogul Line ard the Scindia
Steam Navigation Co., the space occupied by it on each ship and whether that epace is included
su the airing space rcaowed Jor pilgrims on upper deck.

Location Space occu- Whether the space roferred to in

Name of the ship. of pied by the column 3 is included in airing space
' canteen. canteen. reserved for pilgrims.
1 2 3 4
N Sq. Ft. A

Mogul Line Stha
1. 8.8.Alavi” . . Upper deck 102 Originally it was not deducted from the
2. 8.8. ‘“ Akbar . Do. 102 airing spaco 'measurements while
3. 8.8. ‘‘ Jehangir n’ . Do. . 102 the use of rostaurants in pilgrim
4, * Khosrou ” . . . Do. 102 ships was in the introduc.

tory stage. In the most re-
cent measurements the  space
occupied by these restaurants is not
included in the airing space reserved

for pilgrims.

-6. 8.8, ‘‘ Islami " . . Do. . . 102 Not included.

*6. 8.8. “ Rahmani . Do. . 112 Ditto.

‘7. 8.8. “ Rizwani "' . . Do. . 187 Ditto.

Scindia’s ships.

8. 8.8. ‘“ El-Madina . " Main deck 210 Ditto.

9. 8.8. “ El-Hind " . Do. . 355 " Ditto.

10 8.8. * Englestan » . "Poop deck 325 Space (234 sq. ft.) occupied by benches
and tables is included in the airing
space.

OFFIGERS AND SUBORDINATES ON PILGRIM SHIPS.

84. *Ehan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honourable
Member for Indians Overseas please state the different kinds of officers and
subordinates employed on pilgrim ships?

(b) What posts can be filled by Muslims without detrumnt to the navigation
of ships?

The Honourable Dr. N. B. Khare: (a) and (b). Information is being
collected and a reply ;will be laid on the table in due course.

CURRENT YEAR ARRANGEMENTS FOR HaJ PILGRIMAGE.

85. *Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honourable
Merr.ber for,Indians Overseas pleasc state whether Government propose to per-
mit Indians to proceed to the Hedjaz for the performance of Haj pilgrimage
this year, and to provide a sufficient number of ships to meet the demund of the
Indian Muslims?

(b) Does he propose to consult the Central Haj Committee at an early date?

The Honourable Dr. N. B. Khare: (a) I would refer the Honourable Member
to my reply to starred question No. 54.

(b) The Committes will be consulted if necessary.

APPOINTMENTS 0F SOUTH INDIANS IN THE IMPERIAL AGB.IOULTURAL RESEARCH
INSTITUTE.

83. *Sardar Sant Singh: Is the Secretary for Educatlon, Health and Lands
-aware that the Director, Imperial Agncultural Research Institute has since 1956
filled not less than 30 vacancies by South Indians, whether tcmpowrv, officiat-
-ing or permanent? 1f not, what is thé actual number of appomtments in clusses
T and II and subordinate services which have been filled, and what is the number
of South Indians as compared with Punjabees?

Mr, J. D. Tyson: A statement showing the distribution province by province
.of Indian officers appointed to Class I, Class II and subordinate services ab
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the Iruperial Agricultural Besearch Institute, is laid on ihe table of the House.
The statement shows that Punjabees have secured more appointments; per-
manent”or temporary, in each category than South Indians in the varioys
services at the Iustitute. —_—

Statement showing the distribution province by province of Indian officers appointed to Class I
Clasa 11 and subordinate services at the Imperial Agricultural Research Institute.

i § o
i1}
2

o Punjab.
< Bihar.
Tc P
® Asram.
© Delhi
S States.

=]
1 3 4

‘Total No. of appointments
from - January 1936 to . .
date.

Class I—
(a) Substantive in per-
manent posts . 3 1 2 ..
(b) Temporary basis in '
permanent or tempo-
rary posts . . 9 2 1
Totul Class 1 . . 12 3 1
Class 11—
(a) Substantive in per-
manent posts = . 16 1 1 3 3 3
(b) Temporary basis in :
permanent or tem-
poréry posts . . 27
Total Class II . . 43
GRAND TOTAL OF GAZETTED
POSTS . . . 56 8
Subordinate— A
(a) Substantive in per-
manent posts. . 48
(b) Temporary basis in

permanent or tem-
" porary posts . . 182 25 7 15

‘Total p%ubordinate ser- -
vico . . . . 200 30 7 19 35 61 21 4 2 9 .6
‘CONFIRMATION OF A SOUTH INDIAN CATTLE SUPERINTENDENT BY THE DIRECTOR,
IMPERIAL AGRICULTURAL RESEARCH INSTITUTE.

87. *Sardar Sant Singh: (a) Will the Secretary for Education, Health and
Lands please state the reasons of the Director, Imperial Agricultural Research
Institute, for confirming a South Indian Cattle Superintendent in spite, of the
adverse opinion ¢f his immediate officer?

(b) Is there any other case of a similar nature?

{c) Does he propose to state the facts of each of the cases?

(d) What are the powers of the Director and those of the heads of different
sections? -

Mr. J. D. Tyson: (a) to (¢). There have been two cuses of the kind
referred to by the Honourable Member, one of a South Indian end the other
of a Bengali. In each case the adverse comments of the officer’s immediate
su‘{;erior were found by the’Director, after exhaustive inquiry, not to be borne
out. '

(d) Powers of appointment (including confirmation) and discipline with

* regard to Class 1T posts at the Tmperial Agricultural Research Institute vest in
the Director. . ‘ '

CASES OF IRREGULAR APPOINTMENTS IN THE IMPERIAL AGRICULTURAL RESEARCH
: INSTITUTE. . ’ ‘ .
- 88. *Sardar Sant Singh: (a) Will the Secretary for Education, Health and
Lands please state if it is regular and not objectionable to appoint any person to
& permanent post, to confirm him without any probationary period and without
asking for a medical certificate of fitness, etc., to give him lien and to relieve
him all at once? ‘

(b) Is he aware that such cases have occurred in the Imperial Agricultural
Research Institute?
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(c) What action does he propose to take in cases of such irregularities?

. Mr. J. D. Tyson: (a) to (c). There was no irregularity in the case referred
to by the Honourable Member which relates to the appointment «f an
assistant who was an Associate of the Institute and had been in temporary
service since September, 1936. As he had already put in over five years’
service in a temporary post, no probationary period was considered recessary
when he was appointed to a permanent post in March, 1942. He was per-
mitted to accept service in His Majesty’s Land Forces and, although proof of
his physical fitness was uvailable in the certificate of his suitability for military
service, the medical examination was not dispensed with but took place at
Dehra Dun where he reported for military training. As in other cases of
perthanent staff relieved for military duty, he has been given a lien on his rost
for the duration of the war.

APPOINTMENT OF A SOUTH INDIAN IN THE AGRICULTURAL SECTION, IMPERIAL AGRI-
CULTURAL RESEARCH INSTITUTE.

89. *Sardar Sant Singh: (a) Will the Secretary for Education, Health and
Lands please state if it is a fact that the Director, Imperial Agricultural Research
Institute, appointed a South Indian, a relative of his, with Engineering qualifi-
cations in the Agricultural Section though he did not satisfy any of the conditions.
of the advertisement? ' -

(b) What was the number of applications received, and how many applicants
were there from the Punjab who actually satisfied the conditions of the
advertisement?

Mr. J D. Tyson: (a) The candidate appointed by the Director on the
recommendation of the Imperial Agriculturist satisfied sll the conditions of
the advertisement including the possession of a Science degree and post- ,
graduate training. He had certain Engineering quulifications also and experi-
ence which were considered a further recommendation in view of the duties.
of the post to be filled. The candidate is a South Indian but is not related
to the Director.

(b) 141 applicatioﬁs were received from candidates with a degtt'ée either in
. Agriculture or Sciercc, of which 20 were from the Punjab.

TEMPORARY AND OFFICIATING APPOINTMENTS IN THE LEGISLATIVE DEPARTMENT.

90. *Sardar Sant Singh: (a) Will the Honourable the Law Member please
state the number of all temporary and officiating appointments filled up in the
Legislative Department in different grades since 19897

(b) To which province does each of the persons appointed belong?

(c) How is it that no Sikh has so far been taken, and are the Home Depart-
ment orders regarding communal proportion followed ?

Sir George Spence: (a) 4 Assistants and 15 Clerks.

(b) Madras 8, Bengal 2, United Provinces 5, Punjab 5, North West ‘Fron-
tier Province 1, Delhi 2, Travancore 1. . _ )

(c) ‘One of the persons appointed being a Sikh the first part does not erise.
The answer to the second part is in the affirmative. .

MoVEMENT AND PRICES OF FOODSTUEFS IN THE EASTERN ZONE.

91, *Mr. Abdur Rasheed Choudhury: Will the Honourable' the Food Mem-
ber please state:
(8) why free ‘trade was not introduced in the Eastern Zone before the 18th
May, 1943; ’ )
’ (b) why the Provincial Governments in this Zone were allowed to introduce
restrictions on the movement of foodstuff, specially of rice and in keeping down
rices ;
P (c) why on the 18th May, 1948, all previous restrictions on the movement
of foodstuff, and on the prices previously fixed were done away with and why the
Notification No. 5-Dc¢/28/48 of the 18th May was issued; and - .
(d) why the orders of the Provincial Governments passed before the 18th
May restricting the movement of foodstuff and prices were made null and void ?
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The Honourable Sir Muhammad Azizul Huque: (a) to (d). Before tle 18th
May, 1943, the Government of India were working to a plan under which
certain surplus Provinces were to despatch specified quotas of foodgrains to
certain deficit Provinces. For the working of this plan it was necessary that
Provincial Governments should have the power to control movements of food-
stuffs and their prices. Before this plan could become fully effective in the
Eastern Region (consisting of Bengal, Assam, Bihar, Orissa and the Eastern
States Agency) a serious shortage of rice, accompanied by a steep rise in
prices, was apparent in Bengal which made it necessary, as an immediate
measure, to remove all restrictions on the movement of foodgrains and on
prices in order to allow supplies and prices within the Region to find a more
normal level.

Rice PricEs IN BENGAL, Biagr, ORISSA AND ASSAM.
- 92. *Mr, Abdur Rasheed Choudhury: Will the Honourable the Food Mem-
ber please state:

(a) what the prices were of rice in Bengal, Bihar, Orissa and Assam before
the Notification No. 5-Dc/28/48, was issued on the 18th May, and what the
prices were at these places within a fortnight after the issue of the Notifications
on the 18th May and 18th June 1948; ‘

(b) the reason for an abnormal rise in prices of rice after the said Notifica-
tion was issued; , '

(¢) why no check was put on dealers and stockists of rice for raising prices
prevailing before the restrictions were done away with on the 18th May last;

. (d) the approximate amount of profit made by dealers and stockists in the
Eastern Zone after the free trade was introduced; and

(e) if Government got any share of the profits?

The Honourable Sir Muhammad Azizul Huque: (a) A statement is laid
upon the table. '

(b) Prices rose in Bihar, Orissa and Assam owing to pressure of competi-
tive buying as soon as the statutory restrictions on trade .novements and
prices were removed, and did not fall substantially in Bengal owing to certain
administrative restrictions imposed by neighbouring Provinces.

(c) It was hoped that with the removal of restrictions on iuovement, sup-
plies, and in consaquence prices, would find a more normal level.

(d) The Government of India have no information on this point.

(e) No. ) :

Statement.
Price of Rice.
On 13th May 1943. On 1st June 1943. - On 18th June 1943.
(¢) Bengal . . From Rs. 27.15 to From Ra. 30 to From Rs.31toRs.31-4
Ra. 31-4. Ras. 30-15.
(¢¢) Bihar . . FromRs.9-3to Rs. 16 From Rs. 10-11 to From Rs. 10-11 to
Rs. 18. Rs. 23.
(ss¢) Orissa . ., From Rs. 6-8 to The lower figure is not From Rs. 9-8 to Rs. 20.
Ras. 11-7. available but prices
ranged up to Rs. 17-12.
(sv) Assam . Rs. 18 Rs. 25

. Rs. 3
The prices prevailing on the 18th of May are not readily available. The prices indicated
for Bengal, Bihar and Orissa are for two centres in each of these Provinces and the priees
for Assam refer to Shillong. —
DEATHS DUE TO STARVATION IN ORISSA.

93. *Mr. Abdur Rasheed Ohoudhury: (s) Will the Honourable the Food
Member please state whether his attention has been drawn to the statement
made in the Orissa Legislative Assembly on the 3rd July, 1943, by Mr. Pyari
Sankar Roy, Parliamentary Secretary to the Government of Orissa, on deaths
due to starvation of some 70 persons in that Province (vide statement published
in the Amrita Bazar PatriRa of the 5th July 1948)?

(b) Tf the reply to (a) be in the affirmative, what action, if any, was taken
to supply food to these victims? ,

(c) Is it not a fact that this number relates to only one district of Balasore ?

(d) What is the total number of deaths due to starvation in Orissa after the
18th May, 1948?
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The Honourable Sir Muhammad Azizul Huque: (a) I have not seen the
aotual statement of the Parliamentary Secretary but have sesn only the Press
report. The report of the Orissa Government just received in reply to our
telegram says that those persons were generally old and infirn and that it
was not known how mauny of the deaths were due to starvation. Previous to
this, we had no repert from the Orissa Government.

(b) The report of the Orissa Government states that relief measures have
been in progress in Balasore district for some time, but that it is not known
wha(t)slifaciﬁc steps were taken.to feed the people referred to in the :tatement.

c) Yes. -

(d) No such cases have so fur been reported to the Government of India.

INDIANS CONNECTED WITH INDIAN ARMY, NAVY AND AIR FORCE IN SOUTH AFRICA,

94. *Mr. Govind V. Deshmukh: Will the Honourable, Member for Indians
Overseas please state: | T ,

(a) if there are any Indians connected with the lndian Army, Navy and
Air force in South Africa; ; )

(b) the treatment they are having as regards their residence and travel;

(c) what amenities they are having; and o

(d) what the expenses incurred on their maintenance are in South Africa,
and who pays for these expenses? B

The Honourable Dr. N. B. Khare: This question should have been addressed
to the War Department.

‘REGULATION OF ACREAGE PRICES OF JUTE IN BENGAL.

95. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Commerce
be pleased to refer to iny unstarred questions Nos. 14, 15 and 16, dated the
11th February, 1943, relating to regulation of jute acreage in Bengal and the
influence exercised on behalf of the Government of India on the Government
of Bengal for the cultivation of jute in ‘excess of the desire of the,representa-
tives of cultivators on the Advisory Board on Jute Regulation, and the discus-
sions on this subject, in its relation particularly to the ‘‘Grow More Food™
movement, in the Bengal Legislature, and lay on the table a full statement in
answer to the said questions?

(b) Has the attention of the Honourable Member been drawn to a Press
statement issued by the Chief Whip of the Bengal Congress Parliamentary
Party in the first week of this month, alleging— , "

(i) that an agreement has been entered into by the Indian Jute Mills
Association for fixing certain maxima prices of jute for the coming season;

(ii) that this has been done with the full*knowledge of the Provincial Gov-
ernment and ‘‘possibly of the Central Government as well”’;

(iii) that the prices have been fixed in view of the expectation that the
Government of the United States of America would place a large order for the
supply of hessian, provided its prices do not exceed a particular figure;

(iv) that there has been a tripartite understanding between the Interests
concerned in the United States of America, the United Kingdom and the Indian
Jute Mills Association in this connection; and

(v) that the prices fixed are lower than what could be legitimately expected
bv the cultivator in view of the War orders from different parts of the world,
coupled with the internal demand?

(c) Does the Honourable Member propose to lay on the table a full state-
ment on the above allegations, and to explain what part, if any, has been played.
by the Government of India in this transaction?

The Honourable $ir Muhammad Azizul Hugque: (a) I would invite the
attention of the Honourable Member to the replies to his unstarred questions
Nos. 15 and 16 of the 11th February, 1948, laid on” the table of the House
on the 27th July, 1948. )

{b) and (c). The question should be addressed to the Member representing
Supply Department. ‘



UNSTARRED QUESTION S AND ANSWERS.
INDIAN EXPORTS TO MIDDLE AND NEAR EAST THROUGH CERTAIN AGENCIES.

17. Mr. K. C. Neogy: (a) Will the Honourable Member for Commerce be
pleased to lay on the table a statement showing exports from India during the
last three .years, year by vear, to various countries in the Middle and Near
East, as well as Turkey, through the agency of (i) the Indian exporters; (ii) the
British exporters; and (iii) the United Kingdom Commercial Corporation?

(b) Does the United Kingdom -Commercianl Corporation operate in India as
a principal agency as well as an agency of His Mujesty's. Government through
its various Departments such as the Ministry of Supply, Ministry of Food, etc.?

The Honourable Sir Muhammad Azizul Huque: (1) The figures asked for.
are not available as statistics of exports are not compiled according to the
nationality of the exporters or according to the particular agency by wkich
exports are effected. The statement below gives, however, an upproximate
indication of the percentage share of the United Kingdom Commercial Corpora-
tion in the total export trade to the countries specified during 1942-43.

Country to which exported. 'Peroentage share of the United Kingdom Commercial
Corporation in the total export trade to the
countries specified during 1942-43.

Saudi Arebia 29

Egypt . . . 2-4

Pflyegtine and Syria 1-3

Irag . . . . 0-03

Persia 5-7

Aden . . 0-1

Port Sudan. . . . . 0-4

Turkey . . . . . . 3-3

Other Middle East countries . . Negligible (total value about Rs. 2°7 Jakhs).

(b) So far as the Government of India are aware, all buying operations of
the United Kingdorn Commercial Corporation in India are conducted on their
own account and not on behalf of departments of His Majesty’s Government.

AVERAGE PRICES PAID ON BEHALF OF GOVERNMENT FOR PURCHASE OF WBEAT,
RICE AND OTHER FOODGRAINS.

18. Mr, K. 0. Neogy: (a) Will the Honourable Member for Food be pleased:
to refer to my unstarred question No. 11, dated the 11th February, 1943,
regarding exports, imports, etc., of foodgrains, und moake a statement on the
average prices paid on behalf of Government for the purchase of wheat, rice
and other -foodgrains, month by month in 1942, separatelv, and how these
compare with the actual prevailing prices at which thev were available to the
public in the principal centres of cousumption thereof ?

(b) Does the Honourable Member propose to make a similar statement,
month by month, in respect of the past months of 1943? '

() Were any instructions definitely given to ‘the purchasing agents of
Government about the maximum prices pavable? \

(d) Is he aware of the wide-spread reports that the purchasing - agents of
Government operating in the districts of Bengal have actuallv purchased rice
at prices much in excess of the prevailing rates, thus artificially forcing up the
general level of prices and indirectly encouraging the dealers to withhold their
stocks from the normal markets in the hope of obtaining higher prices from
these agents? '

The Honourable Sir Muhammad Azizul Huque: (a) and (b). 'Statements.
are placed vn the table in respect of the Punjab, where the Central Govern-
ment’s purchasing organisation was operative up to mid-April, 1943. In other
Provinces purchases were contralled by the local Governmeuts concerned.

(c¢) Yes, in the Punjab. :

(d) The Government of India are not aware of any such reports. Purchas-
ing Agents in Bengal are appointed by and act under the directions of the
Bengal Government. :

( 151 i
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SPECIAL INSTITUTIONS FOR MuSLIMS UNDER CENTRAL GOYERNMENT AND EXPENDI-
TURE THEREON.

19. Mr. Ananga Mohan Dam: (a) Will the Secretary for Education, Health
and Lands be pleased to state the total number of special institutions for'
Muslims under the Central Government. and the expenditure incurred thereon?

(b) What amount is spent by the Central Government on Muslim education -
by way of scholarship, special mstltutlon ete. ?

(¢) Do Government propose to spend a proportionate amounb on education
for Hindus?

. Mr, J. D. Tyson: (a) and (b). The Aligarh Muslim University which niay,
in a way, be regarded a§ an institution catering for the specinl needs of the
Muslim community in the matter of University education, though it is open

“to all persons of whatever race, creed or class, receives an annual grant oi'

Rs. 3 lakhs from Central Revenues. There are no special scholarships
*speciul -institutions for Muslims maintained or aided by . Government in the
Delhi Province or Baluchistan., Information in respect o Ajmer-Merwara has
been called for and will -be laid on the table of the House when available.

(¢) The Benares Hindu University is already receiving the same financial
apsistance from.Central Revenues as the Aligarh Muslim University. The
general policy of the Govwernment is to afford the same educational facilities
to all communities.

THE INDIAN STATES (PROTECTION AGAINST DISAFFECTION)
AMENDMENT BILL.

Qazi Muhammad Ahmad Kazmi (Meerut Division: Muhammadan Rural):
Sir, I beg to move:

‘‘That the Bill to amend the Indian States (Protection against Disaffection) Act, 1922,
12 noon. for a certain purpose, be continued.’” '

Mr, President (The Honourable Sir Abdur Rahim): The question is:

= ““That the Bill to amend the Indian Btnt.ea (Protect#h against. Dieaffection) Act, 1922,
for a certain purpose, be continued.”
The motion was adopted.

1
v

. .
THE INDIAN PENAL CODE (AMENDMENT) BILL.
(AMENDMENT OF SECTIONS 497 AND 408.)
Qazi Muhammad Ahmad EKazmi (Meerut Division: Mubammadan Rural):

8ir, I beg to move:

“That the Bill further to amend the Indian Penal Code for a certain purpose (Amend-
ment of sections 497 and }98) be continued.’’ _

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

*That the Bill further to amend the lndian Penal" Code for a certain purposp (Amend-
ment of sections 497 and }98) be cont.lnued "

The motion was adopted.

THE MUSLIM PERSONAL LAW (SHARIAT) APPLICATION (SECOND
AMENDMENT) BILL.

Qazl Muhammad Ahmad Kasmi (Meerut Division: Muhammadan 'Ruml):
8ir, 1 beg to move:

“That the Bill further to umend the Muslim Personal Law (Shariat) Application Act,
1037, be continued.”

Mr, President (The Honaurable Sir Abdur Rahim): The question is:

*That the Bill further to amend the Mushm Personal Law (Sﬁartafa} Application Aot,
1037, be continued.”

The motion was adopied



THE USURIOUS LOANS (AMENDMENT) BILL.

Qazi Muhammad Abmad Kazmi (Meerut Division: Mubhammadan Rural):
Sir, I beg to move: ' '

“That the Bill to limit rates of interest and for that purpose further to amend the
Usurious Loans Act, 1818, be continuede’™ . .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to limit rates of interest and. for that purpose further to amend the
Usurious Loans Act, 1918, be continued.’

The motion was adopted. .

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.
[AMENDMENT OF SECTIONS 386 AND 539-B.]

Qazi Muhammad Ahmad Kazmi (Meerut Division: Muhammadan Rurai):
Sir, I beg to move: .

“That -the Bill further to amend the Code of Criminal Procedure, 1808 (dmendment of
sections 386 and 539-B.) be continted.” X . .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill further to amend the Code of Criminal Procedure, 1898 (4dmendntens of
aections 386 and.539-B.) be continued.” .

The motion -was adopted.

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.

Khap Bahadur Sheikh Fasl--Haq Piracha (North-West Punjab: Mubam-
madan): Sir, 1 beg to move: o 3 .

“That the Bill further to amend the Indian Merchant Shipping Act, 1923, be taken into
consideration.” - ] :

Sir, as will appear from the Bill itself, it is very short, simple and non-con-
troversial. It aims at nothing more tl‘mn a slight increase of penalty money--
from Re. 1 to Rs. 3 unly—to be paid to the cabin pilgrims as compensation if
they are detained at Jeddal and have to wait for a pilgrim ship for their return
voyage. The Act at present provides the same scale of compensation, viz.
Re. 1, for both deck and cabin passengers. _

For the informaticn of the House, I will read out the section in the Indian
Merchant Shipping Act which is sought to be amended:

‘‘Where any pilgrim who has been ! 3 j ileri i i
return ticket igsu.rc)ydg in British India w?tﬁ;e%h:optr'}el;io?: dgiagzhttin ‘:nonl:lligr lilr ;l:vl?ngw;:)h hl:
inability to obtain accommodation on a-ship for which the return ticket " is available
detained at Jeddah for a lorigeg‘ period than twenty-five days from the day on which '
presents his. ticket to His Majesty’s Representative at Jeddsh,»noti’fyjng his desire to
embark for the return passage, the master, owner or agent of the ship in which such pilgrim
was carried to the Hedjaz shall pay to the Governor Genmeral in Council in respect of such
pilgrim such sum not excceding double the whole sup received by such master, owner or
agent in respect of the return ticket as the Governor General in Council claims as the cost
of repatriating the pilgrim, together with a sum of one rupee for emch "dsy after the expiry
of the twenty five days aforesaid during which the pilgrim has been detained at Jeddah.'

Sir, when the cabin pussengers pay much” higher amount of money to the
shipping companies for their steamer fare and food charges, it is simply un-
reasonable that they should be treated on the same footing as the deck passen-
.gers when they are detained at Jeddah for no fault of theirs, but on account
of negligence or mismanagement on the part of shipping companiés. Their
standard of living 15 very high and if any compensation is to be given, it should.
be paid according to ihe status and position of the passengers and it should be
commensurate to the fare charged from them by the shipping companies. Tt
is not always that the companies have to pay this amount, as provided in the
section sought to be amended. It is only a penalty clause provided to put a
pressure on the shipping companies, so that they may make proper oarlier
arrangements for the convenience of pilgrim passengers. When there are 82
many other improvements to be made in the pilgrim voyage, which are undar
consideration of the Government, why should this very urgent and necessary
amendment, aiming at early arrangements to be made for the return of pilgrirra,
should not be accepted by the Government. .' N

The House will remember that during the last Session the Honourable the
Leader of the House opposed the circulation of certain Bills on the ground of
scarcity of paper. . In view of that, T wonder why the Honourable Member

( 155 )
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in charge has tabled a motion for circulation of this Bill, especially when the
. Bill is & very simple une, to which, I think, there will be no opposition ul all
except perhaps from the interested shipping companies. 1 was, however, under
the impression that viw Governnent should hisve no objection to the considera-
tion of this Bill.

Sir, 1 hope the lonourable Member in charge will be pleased to reconsider
his wmotion for circulation and withdraw the same. But if for certain cogent
reasons he is determined to move it, 1 would have no objection to accepting
the same if he would change the final datc for inviting the opinions from 50th
November, proposed by him, to 15th October or some such other dute, as would
allow the opinions to be received in time for the Bill to be placed before the

next Session of the Assembly, which, 1 understand, will be held sometime in
November next. Sir, 1 move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“Bhat the Bill further to amend the Indian Merchant Shipping Act, 1923, be taken into
consideration.’” ‘ ) B .

The Honourable Dr. N. B. Khare (Member. for Indians Overseas): Sir, I
move: :

““That the Bill be circulated for the purpose of eliciting opinion thercon by the 30th
November, 1843."" ‘

8ir, the Honourable Member who has moved this Bill has said that this is
s very small measure and that Government should have no difficulty in accept-
‘ing this right away. No doubt the raising of the detention fees from Re. 1 to
Rs. 3 is 8 very small matter, but the prineiple involved is not small at .all,
because it implies a discrimination between the poot and the wealthy among
the pilgrims. Besider, the wealthier pursengers are able to take care of thein-
selves. So there should be no differences made with regard to them. ' Tt was
necessary to ascertain Muslim opinion ar to whether it was justifiable to differ-
entiate between the poor and the wealthy. I therefore press my amendment,
Sir. .
Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): The
Honourable Member has not given a reply to the proposal which has been put
by the Mover of the Bill, viz., that he is prepared to accept the motion for
circulation if the Honourable Member proposes to get the opinion by the 15th
October to enable the Bill to be taken up in the next Session; but if the date
remains at 30th November, then it means that the Bill cannot come before the
pnext Session. Is the Honourable Member willing to accept thia?

The Honourable Dr. N. B. Khare: I will accept that.

Mr. President (The Honourable Sir Abdur Rahim): Tnstead of 80th Nqvem-
ber, it will be 15th October.

The Honourahle Dr. N. B. Khare: Yes, Sir. .

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the 15th
Ogtober, 1943." ) i _

Mr. B. L. 0. Gwilt (Bombay: European): Sir, whilst T have no desire to
oppose the amendment that this Bill be circulated, nevertheless there are a
few remarks I wish to make. ~The Bill proposes to amend sub-section (1) of
gsection 200A of the Indian Merchant Shipping Act of 1923, which provides
that if a pilgrim holding & return ticket is, owing to his inability to obtain
accommodation on a pilgrim ship detained at Jeddah for a longer period than 25
days, the shipping company concerned is bound to pay s sum of cne rupee
for each day after the expiry of 25 days. _ )

The Bill before the House seeks to amend that sub-seztion to provide that
in respect of a cabin class pilgrim the sum shall be increased to Rs. 8 a day.
In my opinion, 8ir, it is undesirable to amend the Indian Merchant Shipping
Act during war time when. conditions are abrnormal, for as Government will
reclise there is no possibility of that particular sub-section being enforced
under present conditions when the shipowner has very iittle control. over ‘his
vessels, and cannot under any circumstances accept responsibility for delays

A
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and detentions. 1 would mention, Sir, that in respect of pilgrimages allowed
since the outbreak of the war, the Government of Indis have rrcoguised that
with the. control of shipping, requisitionings, etc. section 209A is not possible .-
of enforcement. I would also point out that as a result of the Iteport of
the 8pecial Haj Enquiry conducted by Mr, J. A. Rahim, it is generally auti-
cipated that consideérable amendments will be necessary to the Indian Merchant
Shipping Act so {ur as it pertains to the pilgrim trade. and (o the Indian
Pilgrim Ship’s Rules. ) .

S8ir Muhammad Yemin Khan: On a point of order I want to know whether
the Honourable Member is opposing the consideration of the Bill or the
amendment? '

Mr, President (The Honourable Sir Abdur Rahim): This is no point of
order.” The Honourable Member may draw his own inference.

Mr. E. L. 0. Gwilt: T said that I did not oppose the amendrpent. 1 am
of the opinion that il would be advisable to leave the consideration of the
amendment that this Bill segks to make, until such time a8 the major anend-
ments of the Act car be considered, which certainly will not be until some
time after the cessation of hostilities. I am opposed to the increase to Rs. 8
a day in the case of cabin class pilgrims on principle. The original object of
‘the section was to alleviate the distress in the' case of pilgrims of the poorest
class who might be stranded in Jeddah. Those pilgrims who can pay cabin
class are not likely tc be in distress, and there seems to be no rcason why
the shipowner should be penalised in" respect of well-to-do people-who can
afford to pay cabin class and can easily afford to maintain themselves during
any enforced delay at Jeddah. I think I am correct in saying that the ehipping
companies concerned have always opposed the prineiple of ssction 209A, unless
it could be proved that the pilgrim was detained at Jeddah ‘irough a deli-
berate default on the part of the shipowner: and they have maintained that
the section could not be enforced if, due to- acts of God such a8 a marine
casualty to a vessel, the shipowner was unable to place his vessel at Jeddah .
at the correct intervals to bring back returning pilgrims. ’

1 would emphasize that the pilgrim shipowner is already over-burdened
with various responsibilities and liabilities placed on him Ly part 4 of the
Indian Merchant Shipping Act, and if this additional liability becomes law,
there will be no alternative but for the shipowner to increase his fures to
cover any such contingency. The effect then must necessarily be that those
who will not benefit by the proposed amendment, if this” Bill were ever put
on the Statute-book, must pay for those who may.

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): T support the
motion for circulation moved by Dr. Khare in view of the Mover's offer to
abide by the circulation motion in case the last date in the motion for circula-
tion for eliciting opinion be changed from 80th November to. 15th October.
Dr. Khare having agreed to change the date, there is no dispute ubout the
Bill being circulated. I want to deal with the points raised by our Honourable
friend, Mr. @wilt. I really cannot understand how many ‘necessary and
desirable reforms can be postponed till the very illusory time when the war

_will come to sn ond, and how long we can afford to wait for pressing and

necessary reforms to be introduced simply because the war is on. Aft‘er
listening. to the reasons given by Mr. Gwilt, 1 think that the matter boils
down to this, that the shipping companies as_s result of war time duties a'nd
conditions are not in & position to observe punctually.any programmes cf ships
coming to Jeddah for the purpose of repatriating pilgrims to-the Hejaz, snd
that being the case and they being handicapped on account of war conditions,
the proposed provision for increasing the penalty from one rupee to Rs. 8
per day in the case of cabin class passengers would not he just and fair. But
I think that the Merchant Shipping Act as it stands provides for the levying
of & penalty only in cases of any negligence or wilful neglect on {he part of
the shipping compenies, and circumstances which may serve ns an excuse for
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the shipping companies are alreauy in the conterhplation of the law, :ind there
.will be no particular additional handicap for the shipping compunies if this
amendment is enucted into law. The excuse of circumstances over which they
had no control and under which they failed to repatriate the pilgrims from
Hejuz will still.be available to them under the law. Mr. Gwilt, referred to »
number of reforms which are in contemplation as a result of the Special Haj
Enquiry held by Mr. J. A. Rahim and the consideration of his suggestions
which is going on. But L think that we should enact an smendment of the
kind before the House without keeping it pending and waiting till the whole
bundle of reforms suggested by Mr. Rahim is decided upon. The very reasonable
proposal made by Dr. Khare that the Bill be circulated for the purpose of
eliciting opinion thereon, which is agreeable to the Honourable the Mover of
the Bill, appears to me to meet all the requirements of the case. The public
will have, including, of course, the shipping companies, an cpportunity to
.offer their points of view. Opinions will come, they will be duly teken into
.consideration and then the House will finally censider the Bill. [ submit
that the reasons giver by Mr. Gwilt are inadequate and we should not waib
till the end of the war to enact a very small but evidently degirable amend-
ment to the Shipping Act. I support the motion for cireulation.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): This
Bill was introduced in the last November Session and the (tovernment have
not yet made up their mind regurding the amount paid by the shipping com-
penies as halting allowances to the pilgrims. The amendment proposed is a
very trifling one, a very modest one, which requires no opinions of the public
because all those interested in the pilgrimage are ununimous on this point.
‘The Governinent have been sleeping over the matter for about 1 year end now
they have come with this plea of circulation. 1 do not think that this kind
of motion should .have been made by the (iovernment Benches.  However,
the question is nbout halting allowances to pilgrims who had alreudy purchased
return tickets. They have paid their fures and due to the fault of the com-
puny they have to stay at Jeddah. And they are not going to be paid for each
day just after their pilgrimage, but after a stuy of 25 days ccntinually if
these companies do not manage to-accommodate them in their steamers, then
‘in that case the companies have to pay one rupee a day to each pilgrim. But
no consideration nas been given to the class of accommoduation for which they
held the ticket. All classes, whether first, or cabin class,—all used to get
.one rupee a 'day. Gold and silver and other materials have equal value in
the market as allowsnces in cases of all classes of passengers. [ .think the
Government should have made up their minds and come to the rescue of the
pilgrims and taken up the consideration of this Bill instead of bringing in a
“dilatory motion. However, as the Honoum’lgle the Mover hns nccepted the
_circulation motion, 1 hope Government will see their way to it that the Bill
comes up before the House during the next Session so that it nay be enacted
into law. As regards the plea of my friend” from the European Group, I do
not see that thére is anything in what he said, namely, that we chould wait
#ill such time as all the amendments recommended by the Haj lnquiry Comn-
mittee can be incorporated in a complete Bill and then this aatter along with
the other measures skould be considered. .I do not think that this svggestion’
can do any good. T support the motion moved by the Honourable Mover of
the Bill. .

Mr. President (The Honouruble 8ir Abdur Rahim): The question is:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the 15th
October, 1043." . N

The motion was adopted.

-~

{F. REMOVAL OF HINDU SOCIAL DISABILITIES BILL.
er}A{iafe]gr? Nath Ohattopadhyaya (Burdwen Division: b}'on-Muham-
n;ndax; Rural): Sir, T move for leave to introduce a Bill to provide for the
removal of social disabilities nmong certain classes of Hindus.
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Mr, President (The Honourable Sir Abdur Rahim): The queBtion is:

_“That leave,be granted to introduce & Bill to provide for the removal of social dis-
sbilitics among certain classes of Hindus.” )

The motion was adopted.
Mr. Amarendra Nath Chattopadhyaya: Sir, I introduce the  Bill.

\

THE LAND ACQUISITION (AMENDMENT) BILL.

Msulvi Muhammad Abdul @hani (Tirhut Division: Muhammadan): Sir, I
mm;e for leave to introduce a Bill further to amend the Land Acquisition Act,
1894. - ‘

Mr. President (The Honouruble Sir Abdur Rahim): The question is:
ag;"l‘hat leave be granted to introduco a Bill further to amend the Land Acquisition Act,.
1804.” ' '

- The motion was adopted. =~ - -

Maulvi Muhammad Abdul Ghani: Sir, I introdqce the Bill.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.
[AMENDMENT oF SECTION 60.]

Qazi -Muhanimad Ahmad Kazmi (Meerut Division: Mnhammadan Rural):
8ir, 1 move for leave to introduce a Bill -further to amend the Code of Civil
Procedure, 1908, (Amendment of Section 60). -

Mr. President (The Honourable Sir Abdur Rshim): The guestion is:

“That leave be granted to introduce a Bill further to aménd the Code of Civil Procedure,
1908, (4mendment of section*® 60).” ’ T

The motion was adopted.
Qazi Muhammad Ahmad Eazmi: Sir, I introduce the Bill:

THE REMOVAL OF POLITICAL DISABILITIES KILL.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir I move
for leave to.introduce a Bill to provide for the removal of political disabilities
among certain classes of the Indians in general and of the Hindus in parti-
cular and for the restoration of certain rights which they are deprived of.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

_““That leave he granted to introduce a Bill to provide for the removal of political dis-
. abilities among certain classes of the Indians in general and of the Hindus in particular
and for the restoration of certain rights which they are deprived of.”
The motion was adopted. .

Pandit Nilakantha Das: Sir, 1 introduce the Bill. -

THE INDIAN PENAL CODE (AMENDMEN’[‘) BILL.
[AMENDMENT OF SEcTIONS 84, ETC.] i
Qazi Muhammad Ahmad Ka¥mi (Meerut Division: Muhammadan Rural):
Sir, 1 move for leave to introduce a Bill further to amend ‘the Indian Penal
Code (Amendment of sections 34, etc.) )
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That leave be granted Jo introduce a Bill further to amend the Indian Penal Code

(Amendment of sections 34, etcg."
The motion was adopted.

Qazi Muhammad Ahmad Kazmi: Sir, 1 ifitroduce the Bill.

_THE MEMBERS OF THE CENTRAL LEGISLATURE PAYMENT OF
SALARIES BILL. -
Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir I r.ove
for leave to introduce a Bill. to provide for the payment of salaries to the
Members of the Central Legislature. )
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to provide for the piymeat of salaries o
the Members of the Central Legislatare.’

The motion was adopted.
Pandit Nilakantha Das: Sir, I introduce the Bill

THE INDIAN PENAL CODE (AMENDMENT) BILL.
[NEw sEcTiON 93A.]

Qazi Muhammad Ahmad EKazmi (Meerut Division: Muhammadan Rural)
Bir, I move for leave to introduce a Bill further to amend the Indian Penal
Code, (New section 93A).

Mr. President (The Honourshle Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Indian Penal Code
(New section 934).”

The motion was adopted. -
Qazi Muhammad Ahmad Kazmi: Sir, I introduce the Bill.

The Assembly ther adjourned till Eleven of the Clock on Thursday, the
29th July, 1948.
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